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" 13.2.2002 Judgment pronounced in open court, kept

in separate sheets. The application is allowed.,
No order®s to costs. |
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CENTRAL ADMI NISTRATIVE

TRIBUNAL
GUWAHATI BENCH ~

Original Application No.' 461 of 2001

Date of Decisjopn. 13:2:2002
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e e e e Petitioner(S)

Mr B.K. Sharma, Mr S. Sarma and

= 'MI‘B*U‘?KPG-@S%mlm el T ,,Advocate for the
, Petitioner(g)
~-Versus- ,

-

- The Un1on of India and others

pnuumamammnmm,
= s

e e o e e e o .,,Resl: mcent.! ~)
i Mr A.X. Choudhury, Addl. C.G.S.C.
- Mr G‘autam Uzir, Mr S.K. Medhl Mr M. Ahmed
“““““““““““““““““““““““““ Advocat.a
Dr Y K.. Phukan, Sr Government Advocte, Assam and cace for the

Re ;pondent' s)
Mrs M. Das, Government Advocate, Assam.

THE HO '
N BLL‘ MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

THE HON'BLE g gy, SHARMA ADMINISTRATIVE MEMBER

Whet
her the Judgment 1s to be c1rculated to the other Benches ?

. l . .
Judgmeqt idel.lvered by Hon'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.461 of 2001
Date of decision: This the 13th day of February 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr_ K.K. Sharma, Administrative Member

Shri A mit Sahai, IFS

Divisional Forest Officer,

Aie Valley Division, Bongaigaon, .
Dist.~- Bongaigaon, Assam. - e .Applicant .

By Advocates Mr B.K. Sharma, Mr S. Sarma and
Mr U.K. Goswami.

- versus -

1. The State of Assam, represented by the
Chief Secretary,
Dispur, Guwahati.

2. The Secretary to the Government of Assam,
Department of Forest,
Dispur, Guwahati.

‘3. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Environment and Forests,
New Delhi.

4. Shri Kunja Hazarika, DCF,
attached to the Conservator of Forests, .
Lower Assam Social Forestry Circle, Bongaigaon. ....e.Respondents

By Advocates Mr A.K. Choudhury, Addl. C.G.S.C.,

Mr Gautam Uzir, Mr S.K. Medhi and Mr M. Ahmed,
Dr Y.K. Phukan, Sr. Government Advocate, Assam and
Mrs M. Das, Government Advocate, Assam.

secoqasscscscrnsce

ORDER

CHOWDHURY. J. (V.C.)

This .app]ication under Section 19 of the Ad mirﬁstrative -
Tribunals Act, 1985 has arisen and is directed against the order dated
20.11.2001 tranéferring and posting the applicant as Deputy Conservator
of Forests attached to the Conservator of Forests, Lower Assam Social
Forestry Circle, Bongaigaon. A thumbnail sketch, relevant for the purpose

of adjudication of the 0.A. is summed up below:

The  applicant is a member of the Indian Forest Officer (IFS

\/ for short), recruited under Section 7 of the IFS (Recruitment) Rules, 1966



t 2

read with Section. 8 of tﬁe IFS (Appointment by Competitive Examination)
Regulations, 1967, allocated to the Assam Wing of the Assam-Meghalaya
Joint Cadre. The applicant, on his return from Central deputation, by
ordler dated 978.2000 Qas posted as Divisional Forest Officer, Aie Valley
Division, Bongaigaon. The said ordef was modified by order dated 6.9.2000
and he waﬁs appointed as Divisional Forest Officer, Western Assam
I{fforestation Division on temporary basis and posted at Manikpur. By‘
order dated 11.6.2001 the app]icént thereafter was transferred and posted
- as Divisional Forest Officer, Aie Valley- Division, Bongaigaon. By the samé
~order the respondent No.4 was also transferred and posted as Deputy
Conservator of Froests attached to the Conservator of Forests. Lower
Assam, SocialvForestry Circle, Bonga?t‘gaon. It was stated that the order
of transfer dated 11.6.2001 was challenged in W.P.(C) No.4193 of 2001
and by order dated 15.6.2001 the said application was dismissed. The.
matter was further assailed in Writ Appeal No.219 of 2001 against W.P.(C)
N0.4193/2001 and by; order datéd 13.9.2001 the said Writ Appeal was
also dismissefi. By the‘ imi)ugned order dated 20.11.2001 the respondent
No.l passed the following’ order transferring and posting the épp]icant-
and respondent No.4 in the respective places as indicated by the Joint
Secretary, Government of Assam:
"NO.FRE.68/2001/15 : Shri K. Hazarika, Deputy Conservator
of Forests, attached to the Conservator of Forests,
Lower Assam Social Forestry Circle, Bongaigaon is
in the interest of public service transferred and posted
as Divisional Forest Officer, Aie-Valley Division, -

Bongaigaon with effect from the date he takes over
charges vice Shri A. Sahai, IFS, transferred.

NO.FRE.68/2001/15-A : Shri A. Sahai, IFS, Divisional Forest
Officer, Aie-Valley " Division, Bongaigaon is in the
interest of public service is transferred and posted
as Deputy Conservator of Forests attached to
Conservator of Forests, Lower Assam (SF) Circle,
Bongaigaon with effect from the date he takes over
charge vice Shri K. Hazarika, Deputy Conservator
of Forests transferred."

The legality of the aforesaid order is thus challenged in this proceeding

as arbitrary, discriminatory and unlawful and violative of Article 14 of

\// the Constitﬁtibn of India.



2. The respohdenﬁ Nos.1, 2. and 4 contested the case. The
respondent Nos.l and 2 in their written statement filed through the Joint
Secretary, Covérnment of Assam,bFores’;: Department, denied and disputed
any impropriety in passing the impugned order of transfer. In para 8 6of
the written statement the. réspondent_ Nos.l and 2 stated that some
proposals were made by the State Government for the triennial review
of the IFS Cadre including the Aie—VaJley Division in the senior scale.

The Government of India by Notification dated 9.11.1995 earmarked 22

"out of 33 Territorial Deputy Conservator of Forests posts for cadre

officers. The State Government, however, has - not, so far, made any
Division-wise identification of 22 posts of Territorial Divisions for cadre

officers (IFS).

3. The respondent No.4 submitted a separateh ‘written statement
opposing_vthe ‘claim of the applicant. The réspondent No.4 refuted the
claim of the -app]icant that the post of Divisional Forest Officer, Aie-
Valley Division is a cadre post. The respondent No.4 in the written
statement contended that the order of transfer was made bonafide in
the public interest. I_tfwas also contended that the power to transfer is
totally vested on the employer and unless the order is.patently malafide

or unlawful, such order is not the subject matter of judicial review.

4, We have heard Mr B.K. Sharma, learned Sr. counsel assisted
by Mr S. Sarma -and :le U.K. Goswami; on behalf of the applicant, Mrs
M. Das, learned Government .Advocate, Assam, Mr Gautam Uzir, learned
counsel for the respondent No.4 and also Mr A.K. Choudhﬁry, learned

Addl. C.G.S.C., at length.

5. Mr Gautam Uzir, learned counsel for the respondent No.4,

time and again reminded us of the constriction  and restriction of judicial -

review in the area of exercise of discretionary power. Indubitably,' transfer

of an officer'from one place to another is in the domain of the employer,
pointedly meﬁtioned by Mr. Uzr. Judicial review is noﬁ an appeal in
disguise. Mr Uzir also contended that an order of transfer is not to be
lightly interfered while exercising jurisdiction under Section 19 of the
Administrative Triubnals Act, 1985. The 1earf1éd counsel for that purpose

also referred to the decision of the Supreme Court in_ the case of State
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Bank of India Vs. Anjan Sanyal and others, reported in (2001) 5 SCC 508.

6. There cannot be any demurral on the proposition put forward
by Mr Uzir ‘and the Tribunal while exercising the power under Section
19 of the Administrative Tribunals Act is required to conform to the

accepted policies and prjnciples' pertaining to judicial review, Judicial

review is not an appeal against the merits of the decision. It is only

meant to be exercised basically for upholding the rule of law and to keep
‘ S‘Lw&'

ds

going the constitutional norms or to maintain the constitutional nor#s, -

An officer of the Government cannot. claim any vested right to " any

particular post and a member of the AIl India Service is expected to

serge anywhere in India. As- alluded, trahsfer and poédng of officers

indubitably is a Governmental business belonging to a discretionary area.
The Constitution, the lexTS,upr;e mey, however, defined the parameters of
powef. Al power has its legal limits. Discretionary exercise of powe'rA
must also .emit from a legal pedigree. Unfettered discretion is  what the
Courts refuse to coun{:enance. Discretionary power is to be exercised
for valid and lawful purpose. The applcantg belongs to the All India Forest
Servic.e. He can only be posted to a ca:;re post as enjoined under the
IFS (Cadre) Rulés, 1966. The IFS (Cadre) Rules, 1966, the IFS (Pay) Rules,
1968 and all the cognate Rules are meant to provide a safeguard to the
members of the Indian Forest Service. The Rules are intended to ensure
that a member of the IFS is not elbowed out to a non—cadre post which
is j_nferior in status and responsibility. The statutory framework is deviced,
devising a potent palladium agz;inst_ unjust,A unreasonable and unequal
tfeatment from the bad ministration. The jurisprudential motif is dembnstr’ated
in the decision rendered by the Supreme Court of India in E.P. Royappa
Vs. State of Tamil Nadu, reported in AIR 1974 SC 555; T.N. Administration
Service Officers' Association and others Vs, Union of India, reported in

(2000) 5 sCC 728.

7. ATl appointments and postings in the cadre posts are to be

made by the State Government through the officers of IFS Cadre. The

" Scheme of All India Services, Act, 1951 read with the rules clearly speaks

Ofoaooc.nvl-



of manning the important posts in the administration of the State.
" Statutorily, these officers are protected from postings in any insignificant
post. B.y statutory mechanism the Central Government is entrusted with
the responsibility of idend.fyﬁhg such posts and to identify in the cadre.
Ad mittedly, the post of Deputy Conservator of Forests attached to the
. Conservator of Foresfs cannot be said to be a cadre post. At any rate, -
the post of Députy ‘Conservator of Forests attached to the Conservator
of Forests cannot be said to be equivalent to the post of Divisional Forest
Officer in the 'AieraJley Division., Bon.gaigaon. - As per IFS (Pay) =Sixth
Amendment Ruies, 1995 there are 22 posté of Deputy Conservator of
Forests., In the Terr‘:itorial Division, one post of Deputy Conservator of
Fore;c,ts is for .Assam State Zoo. and two >posts of Deputy Conservator
of Férests are for ¢ Wildlife. There is no such cadre post of Deputy
: Co_nser\?ator. of Forests attached to the Conservator Forests. It. may also
be mentioned that in the order of the Governor dated 11.6.2001 under
fhe» signature of the Principal Secretary,. Government of Assam, Forest
Department, ‘ pursuant to the orgler ~of the High Coﬁrl:, the  State
Government pointed ‘out. tk;at the ‘post of Divisional Forest Officer,
Territorial, Aie-Valley Division is one of the 33 posts of Territorial
Division, of which 22 were reserved for IFS officers. The same "order
~also indicated that at the. relevant time there weré only 9 IFS officers
in thesé posts and the said fact was .hithighted by the Director General
of Forests. and Special Secretary, Ministry of Environment and Forests
by com mﬁnication. dated 27.4.2001 addressed to the Chief Secretary. The
State Government accordingly took a -conscious decision by 'the aforesaid
‘order not to post the respondent No.4 in the post of Divisional Forest
'Officer, '[ierritorial, Aie~Valley Division.‘ Mr Gautam Uzir, learned .c'ounsel
for the ,respondé'rit' No.4, however, conténded' 1':hat there is no bar for
“the Government to change the view on zt/lapse of {:ime. As such there
is ‘no prohibition, but then, here is a case where tlzne Government took
“a conscious decision not to posﬁ the officer éoncerned and no overwhelming |
reasons are ascribed for change of its opinion. At least no materials were

furnished to show that there was change of circumstances after the

aforesaid.ccesesesess



v

aforesaid order dated 11.6.2001 was passed. In our view, in the
circumstances, the posting of the applicant as Deputy Conservator
of Forests attached to the Conservator of Forests is contrary to the

statutory provisions enjoined in the Cadre Rules and IFS Pay Rules.

8.' As a]ludedb earlier | the applicant took over ch;';trge of the
post of Divisional Forest Officer, Aie-Valley j)ivjsion only on 4.7.2001.
Hardly four months after, the impugned order of transfer dated
20.11.2001 was issued scuttling the tenure of the applicant. It is the
State Government which has laid down its policy fixing a normal tenure
of three years. Mr Uzir submitted that "it was.. only a guideline and
not a statutory instrument. Admittedly, the rules contain a mandatory
flavour. Executive poiicies are meant for guidance. Guidance ére v
also me@& to be obeyed. Such policy guidelines generated expectation
conferring some ben'efits. A Go?ernment servant legitimately expects
that those policies are to be followed. The rule of legitimate expectat‘ion
;‘s founded on basic principles ‘olf justice and fair play. Legitimate
expectations are not to be readily thwarted. The safeguard of legitimate
expectation has its root in the constitutional principle of rule and
law that calls for legality, regularity, predictability and certainty in
the government dea]jngs. The expectation cannot endure for all times.
Tt can, ofcourse be revoked either by express or implied representatior'l.
Tt can also be superseded. We were not made aware that the policy
of tenure posting had ever been superseded. A policy formulated can
be departed from, but there must be some good and weighty reasons.
No justifiable rea’sons are ascribed as to why in this fashion the
applicant's tenure of posting‘ at Aie-Valley Diﬁs‘Lon had to be brought
to an end abruptly and despatch him to a nondescript post four months

after his assignment.

9. Mrs M. Das, learned Government Advocate, Assam appearing
on behalf of respondent Nos.l and 2 promptly referred to the orders
by the Governor dated 20.11.2001 mentioning that the transfer was

made in the interest of public service. Mr Uzir added that transfer
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is an incident and condition of service and such orders are passed

in the public interest and efficiency of public ad ministration. As pointed

out earlier, there is no dispute on the pn_nc1ple of transfer. No

Government servant or employee has a legal right for bemg posted
in a particular place. Transfer of a public servant made on administrative
ground or in public interest is not to be interfered with unless ther‘e
are strong. and pressing ground rendering the transfer o;rder illegal
on the violation of statutory rules or on the ground of malafides. We
have already discussed the matter in the preceding paragraphs and

reached the conclusion that the transfer order was made contrary

to the statuttory provisions. However, to consider the plea of the

respondents that the transfer was made in public interest, we called

for the records. On perusal of the records it transpired that the Hon'ble

Minister, Forests/HAD etc. sent the Memo No.M/HAD/F/M/19/2001

dated 16.10.2001 addressed to the Secretary, Forests. By the said

com munication the Hon'ble Minister issued the following instruction:

"The transfer and posting of the following Officers
may please be made with im mediate effect in ‘the interest

of public service.

From To
1) Shri Kunja Hazarika, DFO (SF), AS DFO, Aie Valley
attached to office of the Division in place of

C.F., Bongaigaon. Shri A mit Sahai.

2) Shri Amit Sahai, DFO, As DFO (SF) in

Aie Valley Division, place of Shri M.
Bongaigaon Kalita, DFO (SF),
Bongaigaon.
3) Shri M. Kalita, DFO (SF), As DFOQO, attached

to  office of the
C.F., Bongaigaon in- ...
place of Shri Kunja
Hazarika.

Bongaigaon.

Please arrange to put up in the file at the earliest.

\
Sd/ 16/10

Minister, Fofest/HAD, etc., Assam."
The mstter was processed and the office endorsed the file to the
Joint Secretary. In the note it was indicated that none of those officers
It also mentionerd

had completed three years in their present place.

abouUteeecesaes
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about the cases and counter cases filed by the parties. Subsequently,
it appears that the file was taken back in order to put up another |
note from the Hon'ble Minister. It appears from the file that the
instruction sent by the Hon'ble Mimister on 16.10.2001 was subsequently
modified. The following note was sent to the Secretary, Forests by
the Hon'ble Minister bearing No.M/F/HAD-01 dated 22.10.2001:
"Please refer my nbte NO.M/HAD/F/M/19/2001 dated
16th October, 2001 regarding transfer and posting of 3(three)
DFOs. The proposal has been slightly modified as below:
From To
1) Shri Kunja Hazarika, DFO (SF), As DFO, Aie Valley
attached to office of the Division in place of
C.F., Bongaigaon Shri A mit Sahai
2) Shri Amit Sahai, DFO, Aie Valley AS DF0O, attached
Division, Bongaigaon to  office of the
C.F., Bongaigaon in
place of Shri Kurija
Hazarika.

3) Shri M. Kalita, DFO(SF), Remain unchanged.
Bongaigaon.

The transfer proposal of Shri M. Kalita, DFO(SF)
Bongaigaon may be dropped at present as he has completed

one and half year only in present place of posting."
The file was processed again. In the note it ‘was mentioned that both.
the officers did not even complete one year at the present place of
posting. It was also stated that Shri Sahai was a cadre officer and
the post of DCF attached to the C.F. was a non-cadre post. The

transfer may again invite litigation. The Joint Secretary put up the

note before the Secretary. The Joint Secretary in his note mentioned

that Shri A. Sahai joined as DFO, Aie-Valley on 4.7.2001 and
\

'Shri K. Hazarika as DFO attached to C.F., LA SF Circle, Bongaigaon

on 17.9.2001. None of the officers were due for transfer from the
respective place of posting. Such premature transfer did -not seem
to be desirable from the ad mhﬁs&aﬁve point of view. It also mentioned
that dismissal of the Writ Appeal of Shri K. Hazarika by the High
Court vide order dated 13.9.2001 in W.P.(C) No.4193 of 2001. The

Joint Secretary in his note dated{16:11.2001s2dccordingly “mdvised Siot

to..... seeeee
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to transfer Shri A. Sahai from the present post. The Secretary put
up his note before the Minister of Forests for dropping the above
proposal for transfer of Shri K. Hazarika. The file was put up before

the Hon'ble Minister and he stuck to his gun and ordered accordingly

bon 19.11,2001 to transfer‘ Shri K. Hazarika, DCF attached to C.F.,

Lower Assam SF Circle, Bongaigaon and posted to Aie-Valley Division,
Bongaigaon vice Shri A. Sahai, DFO and transfer Shri A. Sahai as

DCF attached to C.F., Lower Assam SF Circle, Bongaigaon.

10. From fhe above it thus appears that the office put up
the note indicating the fact that both the officers did not complete
their tenure of service. The office note also indicated that it was
not desirable from the administrative. point of view., Mere recital of
public interest will not turn a transfer and posting as a transfer on
public interest. It must genuinely be in the interest of public
ad ministration. Public interest is not fora{ny particular person. It connotes
matters which concern some public good and public interest. As per
the Government policy an officef is entitled to station posting normally
for three years and as a‘matter of fact fhe Hon'ble Minister modified
his own order by dropping hlS proposal for transfer of Shri M. Kal?ta,
DFO(SF), Bongaigaon since he completed only one and half years at
the place of posting. On the other haﬁd both the officers Qho were
transferred did not even complete one year 1r1 their respective place
of posting. One‘ served for about four months and ﬁhe other was
attached to the office of CF, Bongaigaon on 17.9.2001. It séems
the persons were transferred by indiscriminate use of p.ower'instead
of considering the cases on their own merits. In its decision making
process the authority- who _w_aé entrusted and reposed with the power and
trust neglected the relevant consideration and took into consideration
extraneous considerations. The materials on record, more particularly
on the face of the pleadings of the District Authority, namely the
Deputy Com missioner, Bongaigaon, the Principal Chief Conservator

of Forests, Assam and the Chief Conservator of Forests, Territorial,

ASSAMecesasees
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Assam speaks that the transfer was made other than the public interest.

The Deputy Com missioner, Bongaigaon by his com munication dated

' 22.11.2001 addressed to the Secretary, Government of Assam, Forest

Department requested the authority to retain the officer at Aie-Valley
Division in the public interest. The Principal Chief Conservator of
Forests while forwarding the representation of the applicant to the
Secretary, Government of Assam vide com munication dated 23.11.2001
specifically mentibned that the transfer at that stage was not
suggestible, The Principal Chief Cénservator of Forests also mentioned
the Government Notification dated 11.6.2001 that had Speéiﬁed the
post was born in the IFS Cadre and posting a SFS Cadre officer in
that cadre was not appropriate. The Chiéf Conservator of Forests,
Territorial Division by his com munication dated 27.11.2001 addressed
to the Principal Chief Conservator of Forests with copy to the
Secretary, Government of Assam, Forest Department also put his caveat
that the transfer of the applicant at that stage at a short interval
was not only humiliating for him, but also demoralising which will
act as a deterrent in the protection of Forests. Indiscriminate and
inconsistent use of power a]sb amounts to abuse of discretion,
particularly when undertakings or statements of intent are are
disregarded unfairly or contrary to legitimate expectation of the officer.
The core of Articles 14 and 16 is equality before the law and inhibition
against discrimination. ~Public act must be based on valid and relevant

principles applicable equally in-all similar situations and it should not

be guided by extraneous and/or irrelevant considerations, else it will

amount to denial of equality. Where the State action appears to be
not legitimate and relevant and the same is used outside the area
of permissible considerations it will, undoubtedly amount to malafide
exercise of power and thus violative of Articles 14 and 16. Malafide
exercise of power and arbitrariness emanates from the same vice.

One embraces the other. On the facts and circumstances of the case

theusecreneness
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the decision of the Supreme Court in State Bank of India Vs. Anjan

Sanyal and others (Supra) is not applicable in the instant case.

11. We have also considered the contention of the learned
Government Advocate, Assam and Mr Uzir a?peaﬁng on behalf of
the respndents to the effedt that by the Rules of Business the Minister
is entrusted with all the execuﬁv.e functions in the Forest Department
under Clause (3) iof A'rticle. 166 of the Constitution of India. The
Minister is, no doubt the Head of the Departmentv and is freé to
exercise discretion. But, in the Cdnstltutional panorama the ijﬁéter.
is not entitléd to use his discretion in such a way as to stymie the
policy of the statute. This is the theme of legal auﬁhoﬁty broadly
delineated in Padfield Vs. Minister of Agriculture, Fisheries and Food,
reported in (1968) AC 997. Lord Reid, in the above case, inter d&lia,
observed in his speech - "Parliament must have conferred the.discretion
with the intention that it shd_uld be used to promote the policy and
objects df the Act. Thdt policy and object of the Act must be
determined by construing the Act as a whole and construction always
a. matter of law for the Court. In a matter it is not always possible
to draw hard and fast line, but if the 'Minis;cer,by reason‘ of his having
misconstrued the Act or ‘f(.)r any other reason, sd used his discretion

to thwart or run counter to the policy and object of the Act, then

our law would be very defective if the persons aggrieved were not
~entitled to protection of the Court." In the same case Lord U'pjohn
Aobserved that the Minjstér 'statedb reasons sho.-wing a complete
misapprehension of his duties and were bad in law. Indian Constitution
is more clear on this aspect. In the instdnt case tﬁe Hon'ble Minister
while 1ssu3_ng the instructions -to the Sec;retary, Forests, for transfer
and posting of the | applicant and the respoddent No.4, obviously
disregarded the relevant considerations and fobk into consideration

irrelevant considerations. The policy guidelines for station posting equally

governs the decision maker.
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12, We are not impréssed with the other contention of
Mr Uzir that. the application under Section 19 of the Administrative
Tribunals Act, 1985 is not maintainable wherein the applicant questioned
the transfer and postirg of a Statce! ‘Forest ‘Officer. Mr Uzir contended that
the Tribunal's jurisdiction is deiineated in Section 14 of the Act and :
since the rﬁatter involves transfer and posting of a State level officer
the Tribunal is not the competent forum for adjudication. Section 14
of the Act conferred jurisdiction on the Central Administrative Tribunal
in vrelation to recruitment and matters concerning recruitment to any
All India Service as well as all service mattérs concerning a member
of any All India Service. The applicant in the instant cage is basically
concerned with his transfer and placing him into a non-cadre ' post
and for protection of his right as a.Mémber of All India servicé 'is.entitled

to invoke jurisdiction of the Central Administrative Tribunal.

13. . On consideration of all the aspects of the matter we set

aside and quash the order No.FRE.68/2001/15-A dated 20.11.2001.

14, The application is accordingly allowed. There shall, however,

be no order as to costs.

( K. X. SHARMA ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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"y
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI RENCH

.. No. - af 2@Ed1
BETWEEN

Bhri Amit Sahai, IFS

Divisional Forest Officer, Aie
Valley Divigion, Bongaigaon,
Dist.-Bongaigaon, Assam.

»o« Applicant
AND

The State of Assam, represented
by the Chief Secretary, Dispur,
Guwahati—&.

The Secretary to the Government
of Assam, Department of Forest,
Dispur, Guwahati-é.

Union of India, represented hy
the Secretary to the Government
af India, Ministry of
Environment & Forests, ST
Paryabaran Bhawan, CGO Complesx, : :
Ladhi Road, New Delhi, ' o

Bhri - Kunja  Hazarika, DCF, R
attached to the Conservator of o
Forests, Lower  Assam  Social . 0
Forestry Circle, Bongaigaon.

«va Respondents

DETAILS OF APPLICATION

1.

PARTICULARS QF THE _ORDER_ _AGAINST WHICH  THE
APPLICATION 18 MADE ' '

The present 0A is directed against a Notification

issued under Memo No. FRE.&8/2861/15-0 dated‘EH.II.EGQI

issued purpeortedly under order of the Governor and

signed by the Joint Secretary to the Government of

Assam, Forest Department.

2

JURISDICTION OF THE TRIEBUNAL

The Applicant declares that the subject matter of




the application is within the Jjurisdiction of this

Hon’ble Tribunal.

3. LIMITATIGN H

The Applicant further declares that the
appiiéatiun is filed within the limitation period
prescribed under Section 21 of the Administrative

Tribunals Act, 1995,

4. FACTS OF THE CASE ¢

4.1 That the Applicant is & citizen of India and as

such he is entitled to all the righta,_prmtectianﬁ and

privileges guaranteed under the Constitution of India.

4.2 That the Applicant is a8 direct recruit IFS Officer

cand  is 'allwcated to the Assam Wing of the Assam—

Meghalaya Joint Cadre. His wife Dr. (Smti) Alks

Bhargava is also an IFS officer belonging to the same
cadre. Both of them belong to the 1987 batch of direct
récwuitsn The Respondent No. 4 is a Otate Forest

Service OFfficer.,

4.3 That the Applicant alongwith his wife was sent on
Central Deputation in December, 1993 and they were
posted at Tropical Forest Reszearch Institute, Jabazlpur,
in the GState of Madhya Pradesh. They remainéd on
deputation upto 3I1.9.2888 and  thereafter they were

repatriated to their parent cadre.

4.4 - That the Applicant alongwith his wife reported on
G728 before PCCF, Assam for their posting after

availing terminal leave in addition to their joininé
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time. HmMever? they were not given any posting till
7.8.2003 - when the Government of Assam issued a
thificatimﬁ under Memo Nm5 FRE.1/2661/136~C by which
the Applicant was posted as DFO, Aie Valley Division,
Bongaigaon., However, before the Applicant could take

aver charge formally, the Government of Assam  in  the

Forest Department was pleased to issue a  Notification

dated &6.9.2008 staying the transfer of the earlier
incumbent at Aie Valley Division until further order
and the Applicant wag given temparary posting as DFO

Western Assam Afforestation Division, Manikpur.

Copies of the Notifications dated 9.8.2¢88 and

e o P are annexed  as  Annexure-—] and 2

etvimrearereres

respectively..

4.5 That the Applicant could join  at Manikpur

Ilalﬁ.ﬁﬁéﬁ‘mnly ainae the incumbent there was reiuatant
to  hand mveriﬁharée. Thereafter, by a Notification
dated 11;é¢3ﬁ915 the Applicant was givern posting as
DFO, #Aie \,"alfle),fD:’t‘.}is;,:'u::m.J and he assumed ¢harge aof the

post 4.7.2¢661, ¢

A copy of the Notification dated Tl.6.26881  is

annexed &5 Annexure-3,

4.6 That the Applicant states that the Respondent No. 4
was transferred and posted as DFO, Aie Valley Division,
Bongaigaon by & Notification dated S.3.20031  and  the

incumbent &t Aie Valley Division was transferred to

Guwahati. However, the said transfer Notification was.

astayed by another Notification dated 17.3.2661. The

Respondent No. 4 being aggrieved by such stay of his

N

o



transfer, approached the Hon’'ble Bauhati High Court by
filing & writ petition being WP(C) No. 2111/2681 and
the Hon’'ble Court was pleased to stay the Notification

dated 17.3.26031,

4.7 That pursuant to the said stay order dated
P3.3.2081,  the Government of Assam  in the Forest

ﬁepéﬁtment was pleased t65f§gﬁ§§$¥$&é€§f¥&wﬁ&ﬁﬁi dated
29,3.2ﬁﬂ1 reviving the earlier order of transfer dated
Fe3.2631 . RBeing aggrieved by the said thificatimn9 the.
incumhént at Aie Valley Division preferred  writ
.petition being iwp(C) MNo . 24?2/2&@1.._Bmth the writ
petitions i.e. the one preferred by the Respondent No.
4 herein and the then incumbent at Aie Valley Division
Shri  K.N. Barman were taken up for disposal and was
disposed off with the order that both . thé writ
Petitioners WETe at liherty to file 'fPEQh
representations in  respect of their cases and the
appropriate  authority was to decide the matter as per
théir wisdom and the exerciée was to be carried out

-

within one month.

A copy of the said order dated 4.4.2681 is

L U R

4.8.  That the Applicant states that amidst  the
aforesaid litigations and issusnce of Notification
gte., the uffidial Respondents had totally forgotten
ahout  the case wf“the Applicant in whose case it was

only & temporary transfer to Manikpur from his earlier

posting at Aie Valley Division. In the said litigations



the Applicant was not s party.

4.9 That the -Government of Assam in  the Forest
'Department was pleased to deal with the representations
of  both the writ Petitioners mentioned above and the
same  were disposed off by an order dated 11.6.2841
T holding interalia that the posting of the Respondent
Ne. 4 a8t & territorial Division like Aie WValley
Diviéimh would not be appropriate and that the Aie
Valley Division is meant for only IFS foicers being a
cadre pmétn Likewise, the élaim of Shri K;N. Barman,
DFO, Aie Valley Division, wes also rejected by the said
order dated 11.6.2031. Alongwith the passing with ‘the
said arder, a Notification dated 11.6.20d1 was issued
pasting the Applicant as DFO, Aie Qall@y Division and
the Respondent No. 4 was transferred to his present

post.

A copy of the order dated 11.6.2861 is annexed as

Annexure—5S.

4.1 That the Resgpondent No. 4 being aggfievéd by the
said order dated 11.46.2081 once again spproached the
Hon'ble Gauwhati High Court by filing & writ petition
being WFC) No. 4193/2001. Thé transfer Notification
dated 11.4.2081 was slao brmught‘tm the notice of the
Hor 'ble Court. The writ petition was dismissed by the
Mon'ble Court by its order dated 15.6.2061 interalia
taking note wf' the fact that the post of DFDO, Aie
Valley Division is a cadre post and meant to be filled

up only by IFS Officers.

n’\
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A copy of the said order dated  15.6.2861  is
annexed s Anresure .

4,11 That being aggrieved by the said order dated

7

18.6.26861  passed by  the learned Single Judge, the

P

Pesporndent No. 4 preferred a3 writ appeal No.o 21972061
and‘ the =mame  wis slso dismissed by aﬁ order dated
iEQ?,Eﬁﬁiu The Division Ewnch'wf the Hom ble Court took
nate of the speaking order dated 11.6.2661 referred - to
above. It will he pertinent to mention here that »tmm
affidaviké‘ e e filed:mn belalf mf the Government of
Assam  in the Forest Department stating interalia  that
the ﬁppligaﬂt was anly tempmraﬁil§ posted as DFO,
Western Qﬁ%am‘ﬁfoFEﬁtatiOﬁ Divigion, Manikpur and that
there is fewer number of cadre officer in the posts  of .
DCF (T)  and the Applicant has been transferred %nd
pasted as DFO, Aie Valley.Divigiqn towards filling up
the reqguired - admissible guota of ﬁﬁF(T) &4 pef IFG
Cadre Schedule. By filiﬁg &I édditional affidaviﬁ the
Government of Assam iﬁ the Forest Depsartment &lso
X ,
highlighted. as to how as per the Cadre Review Commities
meeting held on 21.12.81, th post of DFO, Aie Valley
Division was encadred to IFS as per the proposal of the
Btate Government. Be it further stated here that the
fpplicant  aleo  filed his affidavit and rejoindenr
highlighting {the azbove factusl aﬁﬂéﬂ%ﬁ of  the matter

including  the fact that the post of DFO, Ale Valley
Divigion, is a vadre post and as per the provisions of

the IFS (Cadre) Rules, it is mandatory to post an  IFS

Officer to fill up & cadre post.
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The Applicant craves leave af the Hom 'hrle
Twibuﬁal to produce the copies of the affidavils

M in the Forest

n

33

1

filed by the State of A
. . 4

Department and 0 also the affidavits filed by

the Applicant in the above writ sppeal, if and

when requirec,

A copy of the order dated 13.9.2001 is annexed as

fAnnexure~7.

4,12 That the Applicant states that 1t is an  admitted
position that the post of DFO, Ale Valley Division is a
cadre post  and was encadred to IFE way bhack i 1981

puradant te s cadre review meeting held on 21.12.81. 1%

ig  alse an  admitted position that the post of DOF

attached to s Lower Azsam (BF) Circle, Bongaigson  is

B 4
L

not & cadre . post oand i borne in the State Forest

)

service  Dadre. Thess fact ds also bormne oubd  from  the
letters dated 28.12.94 and 8.1.96 issued hy the PQOCF,
ﬂﬁaam‘_tm the Government of Assam  in’ the me@%:
Department, Notification dated 7.11.79% issued ﬁy the
Government of India and the letter dabted 27.4.2041

issuwed by the Government of India.

Comies. of  the minutes of the meeting dated
21,312,810 and the letters dated 28.12.94, 8.1.%6,

ST LA BEEL andd Notificabicon dated 9.11.95 s

areded &5 Annexure—8 Heriles,

4.12A That after the aforessid development only the

Applicant oouwld t

1,

xy

ke over charge of the post of  DFO,

Aie Valley -Division only an 4.7.2681. He has  been

-



staying in  the official sccommodation at Rongaigeon

since 1.8.2081 and his children are students of Delhi

Fublic School, Dhaligaon., They are pursuing their

studies in the said school and they are in Class~VI and

11. Presently it is their mid-academic session and -

their examination will be held. in March, 2842,

. 4,13 That when the matter restecd thus, the Applicant
i% [a]=1 surprise  to  come BOPrOSS the impugned
Notifications dated 2¢.11.2881 issued under Memo No.

FRE.68/72881/15-A by which the Government in the Forest

Department have reversed the process and contrary to-

their stand before the Hor'ble High Court have sought
to post the Respondent No. 4 as the DF0O, Aie Valley
Divigion in place of the Applicant and the Applicant is
sought to bhe transferred to his (Respondent No. 4}

place.

4.14 That the Applicant states that he is vet to be
served with & copy of the of the aforesaid notification
dated 23.11.20081 officially. Much befaore the issuance

of the said notification, it was whispered in the

office of the Applicant as well as  the Official

Respondents that the Respondent No. 4 is trying heard
for his transfer as DFD Aie Valley Division to the
replacement of the Applicant. Although in view of the
earlier‘prmmeeding% and the fact that the said ﬁwst ig
a c«cadre post and that the Appliaamt has hardly
completed a&bout 3/4 months in his present place of
posting, he did not believe such a rumour. Now he is

proved to be wrong with the issuance of Notification

"2



dated 20.11.2¢81. On getting the definite information

about the said order, the Applicant has since collected
8 copy af the same andd has submitted his
representations against the same as stated herein

pelow.

A copy of the Notification dated 28.11.2061 is

annexed as Annexure-9,

4.15 That on the face of it the said Nmtifiaatiwn dated
23.11.2081  is  arbitrary and illegal and tﬁug not
sustainable  in lam..It is really surprising éhat the
same ver§ Government in the Forest erartmént which had
earlier defended the posting of the Applicant at Aie
Valley Division and opposed the posting of the
Respondent No. 4 there on the ground of same heing a
cadre post  and also on the ground of & departmental
proceeding pending against the Regpmndent’Nma 4,  has
now issued the impugned oarder of transfer reversing its

own  stand. The State Bovernment cannot approbate and

reprobate  in this manner. Even otherwise also the

impugned order is legally not sustainable inasmuch as
glready pointed Qut.abwve_tha post of DFO, fie Valley
Division being a cadre paost, it is only & cadre officer

who can  be posted there and no State, Forest Service

Officer can be posted there. On the otherhand the post

to  which the Qpplican%\haé been transferred, is not =z

cadre  post  and  is meant for State Forest Service -

Officer. As per the provizions of Rule B and 9 of the

IFS (Cadre) Rules, no cadre officer can be posted to a

non cadre post and vise-versa. The Apex Court has also
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held so in Byed Fhalid Rizvi’'s case as reported in 1993

Supp 3 SCC 575.

4,16 That the fpplicant further states that he has
hardly completed 4 months of service in  the present
place of pm%ting and as per the provisions of +transfer

guidelines, an officer is normally has & tenure of

posting  of three years. As per the guidelines

formulated by the Government of Assam in the Personnel

Department as circulated under office Memorandum dated

21.8.85, 3 Government servant who is proposed to be:

transferred before two vyears, his case shall be

referred +to the EBoard as constituted in  the said-

Memorandum before making such a transfer. The said OM

further provides that reasons for such & proposed

transfer shouwld also be given.

A copy of the said Memorandum iz  annexed as

Annexure—-16.

4.17 That the Applicant states thét aé already stated
above, both the children are students ofiDeIhi Public
Schoal , Dhialigaon énd they are at mid—aéademic session
which will h@»mver in the month of March, 2062. Tﬁ the
hest of knmwledée of  the Applicant, the official
Respondents h%ve not complied with the requirements of
the said OM dated 21.8.85% before issuing the impugned
order dated 2¢.11.2a01, That'apart the post to which
the Applicant is sought to be transferred heing not a
cadre post andvthe-ﬁpplicant having ﬁeen sought to  be

deprived of his posting to a cadre post only to

AR

T
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accomnodate g non-cadre officer by way of the
R@Epmndent Nor. 4, the impugned arder is  not
sustainable. The 5ﬁand which was taken by the official
Respondents in  the earlier proceedings namely Writ
Appeal No. 219/26881 cannot be flouted in  this manner
and  the same iz not expected of a model emplover like
that of & State Government. The earlier proceedings
having been disposed of taking note of  the speraking
order  dated 11.6.2801 as wel} as the affidavits filed
o on behalfu af  the Aafficial ﬂe%pund&nts,‘ the said
nfficial Respondents are bound by the same and they
cannot approbate and reprobate with the change of time.
It is the definite information of the Applicant that
the impugned order has bgen issued at the behest of the
Respondent No. 4 who even after lﬁsing the legal battle
kept on pressurizing the authorities for his posting at
Aie Valley Division for the reasons best known to  him.
Under no circumstances the impugned order df transfer
can be said to be in the interest of public gervice but
the same has been issued at the behest of the
Respondent No. 4 and with the sole purpose - of

éccmmmwdating him at the cost of the Applicant.

4.18 That the Applicant states that the impugned 0raer
has been issued at & time when the m?del code of
conduct i%.appiicable in view of the ensuing Panchayat
Election which Was notify by the Séate Election
Commission vide Notification No. SEC.29/2891/1a7 dated
19.11.26831 setting in motion the election process which
has a2lso been notified .by the respective Deputy

Commissioner and the Sub-divisional Officers ag per the
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time schedule announced by the Btate Election
Commission. As per the said Model Code of Conduct
putting restrictions on transfers and fresh

recruitments, launching of fresh developmental works

etc. has come into force with effect from 19.11.2¢861

and  will remain in operation  till  the Panchayat
Election is aver. In this connection, the Applicant had
written a letter dated 246.11.2081 and the same has been
replied to by the  Deputy Commissioner, FBongaigaon

affirming the position.

Copies of the letters dated 26.11.2881 are

annexed as Annesxure-—11 and 12 respectively.

4.19 That the Applicant immediately on coming to know

about the impugned oarder dated 28.11.20061, has

submitted 2 representation dated 21.11.2801 urging for

cancellation of the same his said representation has
Beern duly forwarded by the PCCF, Assam, and the
Conservator of Forests, Western Assam Circle, Kokrajhar

with due recommendations. The Chief Conservator of

Forest (7! Assam has also recommended the case of the

Applicant. Fe it stated here that the Applicant had
endorsed copies of his representations to the said
authorities. Re it.furthﬁr stated here that the Deputy
Commissioner of angaigamm has also  recommended the
cese of the Applicant for his retention at Aie YValley

Division.,

A copy of the representations dated 21.11.2601 is -

annexed as  Apnexure-il. Further copies of the

letters of the PCCF, CCF (T), CF and DG are

Y

PR
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annexed as Annexures— 14 series.

4.28 That the Applicant states that with the issuance
of theliméugﬂ&d order dated 20.11.2081, he has been put
to great humiliation apart from the inqonveniencés
which will have to be fac@d'by him alongwith his family
members. Earlier he used to stay &t a rented house at
Bongsigaon same bBeing his headguarter. He has since

shifted  to the official accommodation at Bongaigaon

with effect from 1.8.2081. The impugned order, if given

effect to shall not only render the Applicant and his
twe school  going children homeless. The wife of the
Applicant is posted 3% DF0O, Western Assam

Afforestation Divigion, Manikpur. This will lead to

family suffering and would disturbed the children who

care to sit in their examinations soon.

4.21 That the Applicant states that dinspite of the
aforesaid factual sspects of the matter, the official
Respondents have not done anything towards redressal of
the grievance of th@ Applicant. On the other hand the
Respondent Mo, 4 isg mounting pressure on the ﬁpﬁliaamt

for handing over charge to him. MHe has not handed over

chrarge to the Respondent No. 4 and continues to be Lhe

DFG, Qié'Vallay Division, However, the way the things
are  moving  against him, it is not urnlikely that the
Respondent No. 4 will man&gé to get an  order for
unilateral charge. In any case the ﬁpplicgmt will Thave
to hand over charge on eupihy’mf the stipulated Joeining

time  and/or after the election., Thus there is urgency

in the matter as regards interim relief. Having regard



to the facts and circumstances of the case, it is a8 fit
case for passing an interim order as has been prayed

foir.

ﬁ; GROLINDS FOR RELIEF WITH LEGAL PROVISGIONS

%.1 For that the action/inaction on the part of the
Respondents is prima facie illegal and liable to be

interfered with by the Hon'ble Tribunal.

B2 For @hat the Applicant having Joined in his present
place of posting only & few months back, the official
Respondents could not have issued the impugngd order
makimg.a valteface to their earlier stand tazken before

the Hon'ble High Court and they also ought to have

considered  that on the first occesion the Applicant

could not Join the npost m% DFﬁg,Qie Valley Division in
vigl of hia bwmpwr sy sRifting o Naﬁi#purm

Gew  Foro that  the Tonhle High Court ﬁavimg rat
interfered with the earlier order of transfer after
taking nots of the stand of th&lﬁtete'@mvarnment, the
official Respondents are duty bound to obey the same

but  instead they have i

*ﬂ

ued the  dimpugned order  in
vimlation of their owt z=tand and orders of the Hon'ble

Court.,

M4 For that the impugned order dated 28.11.2681 has

not been issued in supersession of the earliszr order of

transfer  da teﬂ 131062881 and thus there iz confusion

and ch&mﬁ cand accordingly the impugned order is  nob

5
‘—J-
hE

L tﬁxaawlo and liable o he side. The official

Respondents  also  did not take into acgount  the fact

7
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e that the Applicant was temporarily attached at Manikpur

Laged s

and his order of posting as DFO, Aie Valley Division

R from the earlier occasion was never cancelled.

8.9 Fo

3

that it being an admitted position that the
post of DFO, Aie Valley Division is a cadre post and
the post to which the Applicent is sought to be

L]

transferred is not a cadre post, the impugned order
“ould not have been issued in violation of - the cadre
///:ules - and  the own stand taken hy the official

Respondents before the Hom‘ble High Court.

3.6 For that the wfficial Reépmndents cannot adopt the
policy. of approbate and reprobate as per their sweet
will and must behave in the manﬁer befitting to a model
employer, but instead they have acted in a manner
unbecoming of & model employer towards issuance of the

'impugned,order. .
3.7 For that the official Reapohdenta ought to have

- taken note of the fact that the model code of conduct
g5 already become effective pursuant .to election

notification dated 19.11.2¢81 and gaecordingly could not

have iszued the impugned order of transfer dated

o6 1. 2401,

G9.8 For that the official Respondents ought - to have
'considered that the Applicant has h;rdly compfeted four
F months of service as DFD, Aie Valley Division aﬁd he is
not  due for a further transfer at this stage when all

his superior officers and DC, Bongaigaon are satisfied

against him. That the impugned order of transfer will

i

i
v

with his work and there is not allegation or complaint

,;}
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Seriously tell wupon the academic interest of his

children.

5.9 For that before the issuing the order of transfer,
the requirement as envisaged in OM dated 21.8.8% having
not been complied with the, impugned order is not

sustainable and liable to be set aside.

W18 For that there being already pronouncement from
the Apex Court as well as the High Court in confaormity
with the cadre rules ﬁhgt the cadre post should be
manned by ﬁnly cadre officer and 2 non-cadre officer
cannot be aliomea to hold the cadre post anly with the

exception of non-availability of a cadre afficer . and

the official Respondents having already taken such a

stand in  the earlier proceedings before the Hon'ble
High Court, they could not have turned round the same

towards issuance of the impugned order.

.11 For that in any view of the matter, the impugned

order is not sustainable and the Applicant is entitled

to the reliefs sought for in this 0A.

6. DETAILS OF REMEDIES EXHAUSTED :

~

The Applicant declares that he has exhausted all
the remedies available to hih there is no alternative

remedy available to him in law.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY

OTHER COURT &

The Applicant further declares that he has

notified any application, writ petition or suit

o\
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regarding the matter in respect of which this applicant
has been made before any Court, Authority or any other
Bernch of the Hom'ble Tribunal nor'any such application,

writ petition or swit is pending before any of them.

8. RELIEFS SOUGHT FOR

Under the facte and circumstances and in  the

premises aforesaid the 0A be admitted records be called @

for an upon hearing the parties on the cause or causes
that may be shown and on perusal of the records be

pleased to grant the following reliefs 3

8.1 To set aside and quashed the impugned order dated -

28 11,2001 {(Annexure~ 9) issued in the name of the

Governor of Assam, under the signature of the Joint

Secretary to the Bovernment of Assam, Forest

~

Deparﬁmeﬁt.

8.2 Cost of the application.

8.3 To pass any other order/orders ar give -

“direction/directions as may be deemed fit and proper

under  the facts and circumstances of the case and F:3:

may be deemed fit and proper by this Hon’ble Tribunal
s as bto give complete and full relief to  the

Applicant.

7. INTERIM ORDER PRAYED FOR

In the facts and airaumétances stated above, the

Applicant prays for an interim relief by way of.

stay/suspension of the impugned order dated 2¢.11.2001
{Annexure- 9) with & further direction to zallow the

Applicant to continue as DFOD, Aie Valley Division 'till



disposal of the 0A.
:’-{-:i“‘lkﬂﬂ‘!ﬂ!l'n
The applicstion is filed through Advaocate.

11. PARTICULARSE OF THE I1.P.0O. =

LG FHLO2L i
2% [u el
Buwahati.

in I.P.(3. No,
ii} Date
idi) Payable at

az &3 as

12+ LIST OF ENCLOSURES

Az stated in the Index.

<
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"YVERIFICOCATION

Iy Shri Amit Sahai, aged about 39 years, son . °
of Shri H.5. Saksena, DFD, @Aie VYalley Division,
Bongaigaon, do hereby solemnly affirm and verify that -

the statements made in paragraphs
L, 4'2,4'3,6% 45, 40128, 415, GIS 4%, 417 , 4 20,421 ya

g'f to S _ , are  true 0 my
4¢, 4‘?,4 '8/ 49, 4o Gl

knowledge 3 those made in  paragraphs
412,41

47“/4'ﬁi are true to-my information derived from records.

and the rests are my humble submissions before the

Hom'bhle Tripunaln

And 1 aign this verification on this thel{&jh day

of November, 2¢61.
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UROERS BY THE GUUEWIIR

. \
NOTLFLEATIuN :

~

Datad Cispur, the 9th Auguat,ZUOB.u'L

MO, FRE, 1/2000/ 136 -

.The servicgsg of Shri KN, darman,

%
Oivisional Forast UPficer, Aig-Vallay Division, ;-
BOngaigaon, in the‘interest of public services arg ﬁ
placed at theg disposal of North Cachar Hillg ARutonounous ?
cOuhcii,,Harlung Por his postimg as Divisional Forest 5&
OfPicaep, 'FRS Oivision, Haflong vice Shri a,0, Bharali, ﬁﬁ
- D.C.F. ralivved of tha additional charga, h%}
. ?¥
NO.FRE, 1/2000/136-4 ;.- g

: Thu survicus af Shri 0, Zaman, DCF
(Publiecity) attached to Chiof Congury
(Wildlifg) Assam,

scrvicas arg placa

ator of Forustg
Guuahati,is in thy inturest of publie
d at tho disposal of NeCs"Hillg ¢
Autunomaus Council for his posting as Plann
attachud to Consurvator of Fopg
Shri As 0, Bharali.

o -
o e e e L

v
-3 s

ing OfPPicur =~ [
sta, Hills, HufloAg wicg

NUO.FRE, 1/2000/ 136-8 $—
the N.C,

On his survicaogs baing withdrown Prom
Hills Hutonomoug Council,
Bharali, Planning UPfPicar attachud to Consurvator af

Forusts, Hillg, Haflong is in thy intursat of public
survicaes tranaforrad

OPficar, Dhum

Haflong Shri a, 0O,

and post.d ag Oivisionsl Fomggt
ajt Oivision vicu 3hr D. Gugai,

Divisional
Forgst UfPPicar raliuvvad of thy dual ch

argu, -

1
NO,FRE.:1]2000/136tg_;-_ Un roturn Prom deputation Shii A, Sahai X
IFS, OCF is postud asg Qivisional Furaost Officur, Mo~ . .

vallay Oiviasion, Bongaiguon with ePfuct fram thy datg .
O of taking ovur charge vica Shri K,N, Barman, Livisional '
Farust OPFicor transforrndg, I
NO,FRE, 1/200Q/136f9 i~ On rutuen from doputation Shri. Q.p, SENS
o Bankhual,lﬁs, OCF i3 pustod as OUF (Puhlicity) attachud h' v
e . % ta ChiuP'Cunservator of Forages (uildlifa), ngs3am, ) ;
‘ Guurhati with affuct from thy oty o coring Gyar charg: v
vice Shri 0. Zaman transforrag, ;Q
L (-;

Ci)nt\'j. P .p/2.o

£ 3 . L

Advocate

_ s
AR N -

"
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‘ NU.FRE_,__,,"[ZOQ.QLQG“E - Dn har rJturn from dop
ghargiava,1F 3,

of Furusts, Lowarl Assam Sacial Fﬂrustry'iirclu,
uith i Puct from gha date of taking ov:p charge

axi sting vacancys

utaciun Smbti ;lea

OCF is pasbud au UCF act ched B ghes Consouatil

fungad guesd

ag::i nst tha

50/~ nelle fde Eunusy
B Joint SocruteTy ta the Gavt, of AuSuMy
Forast Dupurtm .ty 0ispurle

Nnmo‘No.FﬂE. 1/2000/136~F,. Datud Clspur, thu 9th Mugust,ZOOO.
Co to - . . .
1'pY The accountant Genural (N&E), nuusan, Bul?ula, Guuwshati~204

2 The Principel Chiuf Consurvator of FOrugts, isutly Ruhabazd

Guuahati-Be

3)  Tha Chiof Censurvatur of Furusts (Sucial Furoatry), hasai,

zuu Narengi Road, Guuahati~24.

4y Thu Chiaf Cunsurvatal uf Forusts (Uildliru), nssam,;ﬂehnburi,

Guwabati~Bs

i} Tha £hiuf Cunaurvator of Forusts (Turrituriul), AS8aM,

Guuwahati-Te

§) Tha Chiof Cunsorvatur of Farusts (Rasuarch, Education & Jorking

plan), isaam, Cuwohiti-24.

1) Thu Principal sucrubtafy, Nebe Hillg hutonimous Cuuncil,-HuPlung )
with a ruguust to allou tho officors tuy talka avi
thu Councile Ho'ie ruquostod to roluasa Shri A0

o Uiviaiunal:Foruat-Uwficuc,fﬂa Jivisicn, Haflung by . makiny locol
arrangemants. ‘
") The Cons&rvatol of Farastse .
9 shri K.N. Boxman, Di vieional Forust Upficur, hiu=Valluy Diviaslan,

Bungal gaon.

r chargu wndor
gharall, P.0, ang

19) shri D, Zaman, OCF (Publicity) attachod to Chiof Cunsarvator of

Forssts (Wildlifir), in8sam, Auhabari, Guwninti-B.

14) Shri ae U, Bfiarali, planning UFPicar attachad to Conourvator uf

Furusts, Hills, Haflonq.

¥
“,%2} Shel e Suhui JIFS, 0CF, c/8 principal LChiof Copg.rvabor of Foranbys

4esam, Ruhabarl, Guuahati-0.

13) shri D.P. Bankhuwal ,IFS, DCF c/8 Principal Chiuf Cupgirvator of

Foruaste, nssum, Wahabari, Guuinhoti=B8e

14) Smti alko Bharguva,lFh, OCF, /0 principal Chiuf Conavucvator of

Farcats, ns8suil, Aohabari, Guuahati-B.

1§) Shri O Gogui, Divisiunal Furist Officor, Lakhimpur Division,

Laokhimpury :
16) Shxi J. ahmod; Divisional Forust gPpPicur, dvuth:
Divisiun, Haflonge -

rn AfPorustaticn

17) Tha P.G. tu thu Chiuf Minister, nssom, UL gpury Guunhati-6 for 3
informatiun uf the Chiof Minister (Ministur of Furasta)s
. 48) Tha P.S. to the Mipister of Stato Foar..ata, nu8iM, Diapur,

Guuaihati~6 for infurmation ov thy Ministoer.

19) Tha U"pgty Di ructor, assam Gavte Pruss, Uamunimaol Jam,
Guuahati-21 fur publicatiun uf tha sbuva Hotification

- in thue nuxt issuu uf thuo hasam Gazottos
20) Pursonal File of tha ufficars.

%

By avu.r AL

.
1,00 00,12 7

. .r‘-" 17“.“""

i . o .'"T.’-J" o . ”
Juint sSusretary to thy Govie af nusal,

L Farust Lupartmnont, Ji LUl e
S

ecs e

v
H
n),

punbazar, |

L
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e
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OLDECS WY, THE 6D ENHIR ‘ W@
- OISR IO -

é o ' Yated Dispur, the 06th Ga2at 72000
? QO‘ngsgéagQQ/}ﬂl . The transfer of Shri K.. Rarman,Divisional

forest Officer, ale valley Division,Bongaigaon to 1.C. i 1lls
sutonomous Council, itaflong for his posting as Divisional j;:

: Forest Officer,FRS Divisioen,ifaflong made vide otifiication
Wo.¥2E.1,/2000/136, dtav.9~8~2000 is heceby stayed until e

i

T T Wotification e.flYE.142000/126-C, d4td.9-8-2000,30hxi 3.
Sahai, IFS,DCF is ‘posted as Divisional Forest Officer,
viestern Assam Affordstation Tivision,ianikour on temporary
basis with effect £rom the date of taking over cmamje™
VIce Shri F.n.-Ahmed,Di7isional Forest Officer transfarred.

During the weriod o0f temvorary posting at “aniknur,,
the headquarter of ‘the officer will be at Bongaigaon.

C e o sede MUK

/7C) further orders. ] ¢
§§) 10.FRE.1/2000/141~-5 ¢ In modi £fication of this Pepartment ////f/

NQ.FRE.1/2000/141-B : The services of Shri F.a. mhmed,Divisicnal
“Forest Officer,lestern assam Afforestation Division,
Manikpur in the interest of public service are placed at
the dis»nosal of N.C. Hills autonomous Council,"aflong for
his posting as Divisional Forest Officer, F.”.S. Division,
Haflong with effect from the date of taking over cw~rge .
vice Shri J. ahmed,Diwvisional Forast Officer,South rn :
Assam Afforestation Division ggi4eveg of the dual charge.

) Sd/- A.B.Md. Eunus, .
Joint Secretary to the “ovt.of Assam,

2 Forest Departicent,Disnur i
Memo Jo.f2E.1/2000/141-C, . Dated Disnur,the e6th Se»t/2Q00. '
Copy to 4w . '
1. The Accountant “eneral(A&E)Assam,Baltola,Guwahati-28.
24 The Principal Chief Conservator of rorests, Assam,Guwah +ti-8
3. The Chief Conserwvator of Forests(SP)Asseam,Guwanatli-24.
4. The Chief Consarvator of Forests(kbL)ASsom,Guvwaati-d.
Se The Chief Coiser/ator of Forests,ilesearch,tduciation and
Yorking Plan,Assam,Cuwabati~24. . . P
"B The Chicf Conservator of Forests{T)ASsan,PAanbazar,Guwa’ ~tl-1. P

7. - The Princival secretary, M.C. “ills Autonomous Counil,
Haflong. I: is requisted kindly to accept Sri ,F.Alwmed,DCF

: in place of Shri K.N. Barman, DCE.
i &.. The Conser~gtor of Forests concarned.
Shri K.N. Barman,Divisional Forest Qfficer, ale Valley Divn.

Bongailgaons, ;

£Q. hri Amit Sahai,DCF,ale Valley Division,Bong3igaon.

¥®.  Shi. J. Abmed, Southern Assan Afforestation pLvisibn,
1"af lon’;. - o :

Jd- Stri F.z.nsbmed,Divisional Forest Officer,estern hssam

. afforestation Division,"aniknur, ‘ ’
13. P.S. to £he Chief Minister,dssam for information of the
Cnief HMiniss-r.

-
L[]

< s

! 141 P.5. to the Minis~~r of State, Forest,As . nm,DLis yur for !
L inforwmation of the Minlster. : i
’ 15. The De ty Director,‘’ssam (Govt. Press,amunimsi ‘am, ' :
wuwe Yol -21 For duplication in the next {5sue of thza f%%
Assam ‘lazette. ,
16. = Personal file of tho officers. By ocrcar eta.,
_ N : : Viaasian, o I ¢
: Jofat 3ecretary to the ovao.of Assaw
{ b LN i L Iy | s -
?
!
i
' Advocatg
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. ORDERS BY THE GOVETGIOR U
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-

Dzted Mspur, the 11th June, 2001.
ot .o

NO.FRE,2/91/Pt.1/258 :~ In the interest of public service Shri Ae
3ahal,IFS,Divisional Forest Officer, Western' Assam Affore§t9~.

.

.tion Division, Manikpur is transferred and pps_'ted ag -
Divisjienal Forest Offieer, Aie-valley Divisibn,ﬁdngaigaon
Wwith effect from the date of taking over qhaige vice

R WA W -

Shri K.N. parman, who has already been transférred and

_ posied'aq Deputy Conservator of Forests(Moniﬁo:ing),Office
; of the Chief Conserv-tor of Forests(SE)Assam,Ggyaﬁéti vide
- Wotification No.FRE.2/91/Pt-1/161-a, dtd, 543-2001.
,NO.FRE.Z/QI/Pt«L/ZSU—A ¢~ In the interest of public Beryica,Smti;A.
Bhargava,Ifs,Deputy Conservator of Porests 5ttaqhed to the

Conservator of Porests,Lower AsSam S;F. Cirélg,B&qgaigaon

is transferred and posted as Divisional Forési 6ffl€err'

| “estern Assam Afforestation Division,Mapikpur thh‘efﬁGét

AI from the date of taking over charge vice shri A.Séhai,lﬁﬁ

i ' transferred. T “

I ' NQ.PRE,2/91/Pt-1/250-B :~ In mudification of aarlier Government:
Notifjcation NO.FRE.Z2/91//Mt-1,7161, dated 5~3-2Q01, shri K.

Hazarika,Deputy Conscrvator of Forests, s traigferred and \
posted as Deputy Conscrvator of Forests attached tg.the ' },

’,
|
Uﬂ ! ~ Qonsexrvator of Forests,Lower Assam S.F.Circle,Bongaig?2on . i
' | with effect from the date of taking over charge vica ol
t ' r
‘ ' Smti. A. Bhargava,IFS transferred. ' : .

.
t L]

Si/~ A.B.Md. Eunus,
Joint Secretiry to the Govt.of Assam,
Fores: Denartmont, Dispur
Mfmo No.FRE.2/91/Pt-1/250.C , Dated Dispur,the 11th Juna, 2001,
Copy to :~ ' ‘

i ' B

N . 1 The ACcountant Gener&l.Assam,ﬂeltnla,Guwahat1~29.:
| .
|

24 The Principal Chief Conservator of Fnrests,hssam.ﬁehabari,
GuWah:ti-8. This Deptt, lettar NOLFRE.2/91/Pt.1/229, dated
17.4.2001 allowing Shri K.il. Rirman,” to.continue as D.F.O.
Alcivallaey Division,dongaiqaon 1s cioncollede. '

: S ) N
3,  The Chief Conservator of Forests(Sr)assam,Guwahati-24%.

)

| 4 The.Chier Consarvator of Forests{WL) nss wn, Rehabar
‘ Guaih 1ti-8. As +Rehaharld,

Kttasted :
A . Contd. «sP/2u. |

Advecato , |
. |

- N, A
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-oLost‘%,‘\ssa'n,

G/0 the principial chief LOQQPLV11OL of

’ Rehabari Guw sintd -8 DR
. Y - b . ) . -_- 1  t . J ,o . . .,.‘, , .
13) "‘he p.S. to the itinister,For -ﬂst_.s,.kqs‘am,mmp ¢ £ Or-
inform tion of the sMinister. A AL
14) The P+Se tO tha Chie Seer: apary, Assamifor snformation
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i . ‘. : T A A A ,
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Sezxitoried DAvisdion ¢? which 22 gxe rascxved fog xrm?‘ncwa
od at pTesent inre aro only 9 Xe.P.8. o2ficegs &n these poostsy
end this £aot has Leca recontly hightlihied by the . Diroctos
Canaral of Porsntn & Special Scrretery, Miniotyy of
BrvAronnant and Porests vAda 140 DeGsN0.31T7020/03/04-1¥3011,
hatad April, 27,2001 eddresend ¢o tho Chief lecrotary g end
ghed Ko Mazaride 48 an officer in tho Steto Pozest Lorvieae

R whoxees, 4t 40 furtheoxr notuf chet s Girciplinazy
¢.%0 48 panding cuelnot Shrs Re Hesariha !m't-:-him oo causo
ROtico wes Lsnvad €3 tho officers vide letter tto.#ﬁhlﬁ@ﬂ%
datefl 4.7>99 4n vhich the officey in yof o aOwmit his writtcn -
ctetemants in dofonco, inapity of reaindess g '

It 48, therefore, nct considored usproprieta thed
Shrd K. Mesavika az this stage ba pested in tha post of
Divisional Porest Gffieer, Territorisl ale valley Divisicn
end ho may ba govowrodateld sultghly els~vheros
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mwmim&é porcot Officer, Ale Valley DAvifon fex @* et fod. fm’
gwag 4 mg:m@ while &8 paz Government policy an wﬁﬁ’%m &@wwﬁ.ﬁ
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the Government of Asszum,

Forest Department, Dispur,

Cuwahati.

The Joint fecretary to the

GCovernment of Assam, Farest

bépartmeut, Dispur, Guwahati.
|

Sri Khanindra Nath Barman,

‘Divisional Forest Officer,

] .

‘ ] " [ ‘
AlLa Valley Division;
|

Bongaigaon, Dist, Bongaigaon.

i
Sri Amit Sahai,

Divisional Forest Officer,
Western Assam Afforgstatjon
Division, Manikpur,
District- Dongaigaon.
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Serial No. <Data Otfice notes,Reports
orwers of proceedings

with signature
1

== "= WP(C) No 419372001 "

15.6..2601
BEFORE

THE Hl(,)!N’BLE MR JUSTICE R GOGOI

Heard Mr, G Uzir, leamed counsel for the
petitioner and Mr B Goswamt, GA, Assan.

By order datcd 5.3.2001 ( Anncm -I), the
petitioner wlio was' on leave was posted as Dmswnal

Forest Officer, Alq Valley Division, Bongaig;omx and

- the mcumbcent in the said post, raspondcnt No 3, was

transferred and posted as  Deputy Conservator of

Forest ( Monitoring) in the office of the Chief

- Conscrvator of Foﬁcst, Social Forestry, Government
i

of Assam. The petitioner claimed to have joined in
: T -

that said post on 5;3.2()i)l hut the charge of the office

nos vou pimded over to hom by ‘Iu mkponden. Mo 3

By a subsequent order dated ’13 2001, the order of

- transfer dated 5.3, 2001 was stayed by the auth(mty

Wrii Petition © Np 211172001 was nuuulc,d by the
prcs{snt pctitioncf' challx:nging the order dated
l7..’§;,2€)()1 and this Court by order dated 26.3.2001
staved the upcraii}m of te order dated 17.3.2001
until further orderzs In compliance with this Court's
order, the zm!honty issued an order dated 29.3.2001

staving the opt.ralmn of the. ordt,r dated 17.3.2001

until further oxdeg and reviving thc, order passed on
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5.3.2001 The respondent No 3 imtiated a separate
writ petition  being WP( C) No 2422/2001

challenging the’ afvrementioned order | dated

s o s e b e
Ty .
- .

29.3.2001. Both the writ petitions were taken up for

consideration by ;this Court and by crder dated \
4.4.2001 tlus (‘ouﬁ inter alia, directed the authority
to consider zcspuhw casc of the partics and pass a
reasoned order n' thc, matter. ‘xnb‘sa,quentlv another
order dated 11.6. 001 has been passed by which
order onc Shri Al Sabai, san IS cadre Officer, has
been posted as HL i)lvxsumal Forest Officer, Aie

Valley Division. 3onwunaon xespﬂndcnt No 3 has

/Q\: been txansfcx'rciiﬁ to the post to which he »\agmh” |
74‘% ‘ “as Deputy Conservator of Forest .'
chacniioning) in the officer f the Conmarvetes | /

FForest, Social an:::u}', Aszantand the petitioner was ;

transferred and p'o.«:tcd as Deputy Conservator of ‘\

Forest v the nméc of the Conservator of Forests, ’

,,,

Low r Assam S Circle, Bonguigaon. The lesality !r
and vahdity of th¢ order dated 11.6.2001 1s under

. | . -
challenge in the present wiit petition. Pursuant to the

»

order dated 13.6.2(101, M (?uSwmni, GA, Assany, has '
pmcfuced before this Couwt the relevant records "
File No FRE2/91/Pt including the order dated |
e e e e h:(%%@%---pabsuimbyw the - Principal Secretary-te-the--—— 2N

.
TRIPTOR: vne PP T

Government of Assam, Forest Departinent, f’ur:;uzmt
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I to the order doted 1.42001 of this Court in
| WP( C) No 2111201 and 2422720010 the
| I th

aforesaid order dma 11.6.2001, it has been smted

that the post of vaasumnf Forest Of ’ﬁcer Aie Valk:v

- e et

nlh.d up onlv "oy T“ S ( ’ﬁl&(’:lb In the said order it

e s

was also statcd that the grmmds put forward by the

mspondf’nt No 3 to permit his continuance in the said

P
e e

PR

cadre post is not tcn&blw wnbuquent to the ‘-.aid order

of the Prmcxpal ’Suuum to the Govt of Assam,

B

e —

Forest qurtmen! dated 11.6.200], oo fray e

T

Mr Um lcarned counsel for the petmonf"r

[T

/Q\J ‘ DULITILLAS Mgt Ay AT S e e

AL, sost of Lhe l)wxsxmmt Forest ONcer Aie Vallev
. post of the Lvizond

sLovieion 1n g cadre poest s oot eoprect,

e e

e

This Courl while considering the validity of

the transter 1s not inclined to go into the aforesaid
uestion A porusal of the order dated 11.6.2001
pussed by the Principat Secretary to the Government
of Assan, Forest Department, would go to show that 1

both the petittoner and the respondent No 3 were

.
c—

adequately umkum A puswmnt o the order dided
442001 passed by this Coort in WP ( C) No
20112001 and 242277001, In view of above, this

Court 1s not inclinfﬁ:d to in!m‘ﬁ:rc with the order dated
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1162001 impugned in the present proc: redings.

The Writ petition is accordingly dismissed. No €osts.
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o ' THE HON'ODLE THE CHISF JUSTICE (ACTING) '
- I - . . l-
te . : \
j i THE HQI'BLE MR, LJSTICE HKK SINGH I
| o X IR
Y ‘Heard M-, G. Uzir, l»:vn2d counsel for e ]
! ' ? NS ‘ _ v
khe appella?t.}ﬁ:. \e Hizarlka, lcarned State-eoun- -+ 7 %
! ¢ ' ) \ . "
%elﬁ appearing for frespondents Nos.l and 2, and ::dj
) . : €3
&r. B.K:. Shdrma, lelarned counsel for respondent No.4. 1!
} | ) ) . ]
i after hearing the learned ccunsel for the : l
’ l ' . ! ‘; - Iz
parties, we! are of] the view that no case for ;,EL
: . i . n e B
ntérfefencé i3 made out. 2t an egrlier sti&e.,tha i;,
! \ R v"??:-‘, '.
Bench was of the vlfw that perhaps the petitioner i
f i &4
is not beiﬁg povted'at tha initial place cffposting ﬁ“i“

gas Diviqional Foresk Officer, Nagavn wildlife
foivision on the ground that that post was annt for .

e caare officer of IPs. The sppallant is an officer
¢

o oy

.of the State Forest'Bepqvuw&m Horever, after
i A 1» 1
p@rusinq tho affidawit now leﬁd on bzhalf qf the

‘ |

reapondenta, it 15 ;ound hhat

A v e ey o

all posts of LFOs

are not being held b; the Cad1= officers oL the IFs.
:Out of the 22 postsv 9 are only being held bv the.
'cadru officexs of thn IFS and the rest are beihg .

' Ceuedye,
nanned by the offickrs of the State Forest Bapht.

ﬁ f However, thL gquestion then arises is has a
QL;\\Pprson the innerent right to bo p0°ted or tranaferred
‘at ‘3 par*icnlar place ? The answer to this,
‘wltnout any reserVation, 15 i; the nagative., - B
. The lcnzned Single Salgn nad also pas,ed

an order asking the' respondent Ltats authorities to

, reconsider the matter and pass a speaking order

. regarding transfer,

h ]
>

A speaking order dated

™

1 11.5.2001 -was passed after considec g

: tations of all concerned. The "learned Sinugle Judge

~has no” Interfered with the arder dated 11.5.2001,

Cwnich was passed on the direcriontof the loarned
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4  NExuRES

MIIUTES OF THE MRSTING OF THE INDIAN FOREST SCRVICL LADRB (gﬂgf\p:Sj
./gu oy couITTIy OF Juib&(AMLAYA HELD AT %2-30 P.X¥, ON 2157 '

Q' CEMDER 1981 IN THE COHMIHTL ROOM OF CABENLI BDCRL»ABlAT '

HTRAPATI BHAVAN NEW DELHI. o

o !
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The proposuls nade by the Governments of Assam and Meghalaya

for thc trainnial review of the Indian Forost Sarvice Joint Cadre
of Assam Hqghalaya wore consldered by jthe Cadre Review Commlttee

and the followlng decisions were taken. 3

| . .
. : ASEAM WING. 4
. , , ' -

f

' @) Encadranent of a post of Conservutor of Forasts,
' Headquarters in the scule‘of Rs, 1800—2000.

T T et g0 -
PN 2 :

*
Q%

a. It was explain :d by the representative of the State Govt. -

b-' (LR |

that at prasont thero 1s only one Oadﬁe post at tne 1evel of Depﬁty

o Ay

G ' anmtxx Congervutor of Forects in the headquaters to laok,afber { Jé
%g. planning and thab an Officer at the 1avel of Con?orvator of FberFs ﬁ : E
E; is required to assist the Chief Conservator of Forests ou po;icy ; .i
[§i matters and in supervising the plans . ates It was also atated . { ; ‘
5« o

that an ex- cadre post of Conservator of Forests had.been creuted

LA
b
£

in the headquarters for the purpose , After discussion y the Comnitteo ;

.

agreed to the _encadrement of the post of Conscrvator of, Forests,

4, Haadquarters.
SN

- ‘ (11) Encadrement of two posts of Conggrygpg_ ofForests

K3 Horthern Assam Circle and Central Asgam Circle 1n the scale of Hsg,
y& 1200-2000, ;

Jgﬁ ' The.proposuls ware accepted.f ‘

“gﬁ. ; (111) Encadremant of the post of Conservator of Forests .
FIay Boclal Forestry in the scale of Rs. 1800-2000.; ' 4o
. Jll i . ; . |l
;?% . The proposal was accapted. , ’ E R
?§§ ! v) Encadrament of 4 posts of Deputy Canservaior of Forests

2 Divisional Forest Officer ) lakhimpur . Golaghat , Wgst!
Kamrup and fle Valley DivisiOns i in th Lho Senior’ Scale. '

b ﬂar'm‘ s
teted S ALK O R anene.
~

‘-.._Q

1 : posts may le ancadred, ! i y

gt , . w
.
i

Contd, 2.

3.? The Comnitteo accepted the pooposal .

2 . . T

}J} (v) Encadrensnt of one gost of Deputy Consexvu‘or of Fp res Y
.. #Divisional Forast Offlcor ) Western Assam Wild Life i ;
o t Y Divislon , in the Senior Seales ,~ I !13§ 5 |
Y . — N i
i . The proposal wszs accepted. t ! :’ !‘3 A ; ;
Gt , I I T
i v/’i) Encadrement of two posts of lorking Plan Officer-rik b ' :
o Kokrajhar and Hills Divisgions in the ueniorl ie0le. ‘E‘i; il K
\ ‘: { ¥ [ ,:
~ ! Afbor discussion, it wus ager:od vhat only oqL‘oi the;tq 'y
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,: 2. The Committee agreed to the proposal of the Covaernmenb

2 -
L4

L B4

!
!
ME GHALAYA WIng. !
(1) EBncadrament of one post of Conservator of Forests
Developrent in the scale of Rs. 1800=2000.

The proposal was}accepted_ ' : .

g (11) Encadrement 'of one postof Siyviculturist in the
Senlor Scale.: ‘f :

Tho proposal was accapled.

of Meghalaya for &n ad-hcc deputation ragserve of two posts for

" manning the posts of Managing Direstor, Forest Developmen® Corporation

of Meghalaya Bimited ( Rs. 1800-2000% and Genaral Manager, Forest
Duvelopment Corporation of Meghalﬂ}a Limited { Rs. 1ioo—}600$.
3. As a result of the de?islons talten by the Comﬁittee ,.the
posts to be inciuded/ continued to be included, as the case way be
i item I of the Cadre Schedule and the revised eomposition and
strangth of the cadre of the Indien Forest Sexvice of Assam
Meghalaya will be as follows :
" 3. Benior posts under the State Government.
Assan. |
Posts in tha scalo of Rs, 25002730 .
Chief Conservetor of Forasts . ' ' 1

pasts ip the seale of Hs, 2550-2500,

Additional Chief Conservator of Forasts. 1’

posts_in tha geala of Rg, 1800-200Q.

Conservator of Forests 5

Consarvator of Forests, Development - 1

Conservator of Forzasts, Ceonomic Circle 1.

Conservatof of Forests, Headqugriers ;

Conservator of Forests, Social Forestry *"”j”:""" SR
i

Pasts ip_the Senlor feale.

Deruly “onse valor of rorasis, Baslern hssam

and Western assam, Wild Life Division ‘ | ? ' ; '
l Deputy Conmsarvator of Fornels lk%B { E'}
Doputy Consarviator of Foresls, Acsum, J.!z A {
State Zo0 "\ 1 ' I, k
Working Plan Qfficers. 3
- TForists Utilisq#lon officer

TR P
. 1

———te s T




-

S e e o v b —

-3 -
Pranning Officor 2
" Silviculturist 1
—t e o—
0.3
WEWALAYA
Posts in the Seale of Rs, 2500-2750.
, 1ol
Bopgiey Chief Conservilor of Forests v I
Pusis in the Sealge of Ne. lf»O_O.-??OO.O‘.o.
Conrervitor of Yorns' s, lefelojment I
Bire¢ wr of Soll Conservitilon 1
Fastg ip thg Sepicer Scaule.
Dapuiy Censervator of Forests 3
Doputy Conservator of Yorests, Trailping X
Workive Man Officer it
Plopnbig Uffle an 1
Silviculturist ‘ 1
‘ -
b Total 49
2. Senior posts under the Cenfrul Government ,
2 20% of 1 above. ' 10
i3, Posts to be filled by promotion in accordarce
- with rule 8 of the Indian forest Serviceo
( Recruitment ) -Rules, 1966 ' 19
4, Iosts to bae filled by Direct recrultment ‘ AQ
5, Deputaticn Rescrve @ 15% of 4 above. g *
5, Leave Beserve @ 1.% of 4 abhove. 4
7. Junlor posts @ 207 of 4 a2bovo. 8
2, Troining Pucerve @ 100 of 1 alove, 4.
Direct Recruitment posts, - G4
Promotion pocts. 19
Tolsl futhorlise _
Strength 83
» tpctudar ap ad-noé incregred of £ for
{he Meelw laya wing,
3/ -
oy C. R, Krishngswamy Rao Sahib.
R l . L P'LT‘ D“V\L\ ) A ‘ - Clneiar Tevenns i' f
Mo walrSs | - o :
sl o~ . 5o a. )
ek SRy UJ-pNﬁ*?ﬁ “d -
\SWAEWAP Y Contoh, Smu“ | DYWL
: FRV NV

© mese mwer mare ce avems " . o anmn
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o~ T COVERNMENT op ASSAM
*‘*OFEiCE OF CTHE PRINCILIAL CHILEF CONSERVATIN OF FUHhSTS:x:ASSAMzz
' ' . _// E}-Jl.\’,\’ lAT 1_:'20
K . . )
< NO.FE,24/44/87 Dated Guwahati,tha 28t} Dec/94,
: T e e s e
Mﬁ‘
» -rO> .l
i | / o -
! The Joint sugy, tg the Gowvt, ol Assam,
li Forest Oaptti,ﬂlspur,
A Guwahati—é;
. suh Pme Cadra Strength,
)
i .
i Aaf ? o Govi. letioy HU.FHE.82/94/14, dt.9,12,04,
! wir,
in invi%inq * reforence i, YOUr above cited botvay,
f L an sonding hoerewlty a {regh Propasal for Vs suing Govt, nolifig.,.
i tion sth1ng Ltho Forasty Circloa/Dlvislnns bath territorjal )
g
{ functiona) Lo monnod by i.F.8. and S5,F, s, Of'tlcers au Per onciz.y
list.for PTOPAr managoment of the cadid. The F’roposal for addition.,,
Ancadrement of tho post 1p the [,F,s, Cadro hag a8lso buap Indica,. !
in the dnclosed statenent,
! Tho mattoy 3y be taken up with the Govt, of Indi,
accordingly, ‘
E L Yutirs faithfully,
- ! :
f"‘ .~ ’:
' . - . \\ ) - .
5 : Principal Chief t‘onservator of Forests,
‘ R IR E Guwahaty,

] .
I o "‘»\L , | |
Co 8 N7
NS |
“ navocat®
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STATLMENT SHew G T IFS__CAURE sV NGTH

i sting. ¢ L) sts Addl, posts BT 008 od
3= : For oncadrement.
* 1o PCuC.F, ~Assam - 1
2, C.C, Fo(WL) 1Assam- 1

C.C.F,(HQ) = 1
C.C.F.(R & )=t
C.F.(Torritorial)z~ ‘ |

3. C.C.F, (S.F,)~Assam— 9§

1.(:‘ Fq"’W.A.CQ-KokraJhar /
2. C. EQ"“N. A.C.-—-TOZ}JUI‘
3.CoFe-Hillsillaflong

Principal«N,E F.R,C, -1

C.F.,Wildlifen - i

4.0. F. "C. A. C."'Guwnhati
5. C. Fo""F-. A-C."Jorhat
6.C.F.~S.A.C.~Sllchar

C.F.(Bordﬂl') - - i

C.F.(Functional);-

7.C.F~R&E~Guwahaty
\,BTC.F.~W.P.C..GuWahat1

N /Q/C F.-—W A S F. ,ﬁlwnhﬂtl

\.JQ C, r. "'n'\. S'F.C. .N

t0,Field Director Tiger ProjectiBarpota Roid

11 Director »Kaziranga Netional Park,Bokakhat.
12,C.Fa(11Q) ;Guwahat

W AU
u}d.c.F.,Uongaigaon Se.F.C, :

: - : !
\

D.C.F.(Territorial) D,C,F,(Fuhcttnnnlj

“ADFe0.-Coalpara v

///4(2 D.F,0,~Dhubry v

J.C.F, O.~Kachugaon .\

‘/'1 L]

/ /‘4") F O-Hdltuga()n\/
1

5.0, F.0-ALe Valley - @ :

;//,Q 6.D.F, 0.-bon1tpur East\/' . o g

| ¢ DlF0, waonltpur Wost \— :

l BJULUF, 0.~N.K.2lvision»// . X

~eFaOswLakh mpur, -

}’////10 D.F. 0.~Nagnon»/

11, D F.0.Jorhgt~
A2.0.F,0.~Hallukandl v

|- 13,0, F,0.=Dibrugarh v

‘ 14D, F,0, -Digbol —

b ~A3D.F 0, «Doomdooma

f “}}6 0.F.0.,~Golaghat s

] LT DGFLO. *karimqan*vfﬂ~

E// 18,0, 5,0, <5 Lehar

{ 19.0.F.0, ~Kamrup East Divn,,Guwahaty v~

* ~20.B.F.Q.~Kamrup Wast Divn.,Guwahaty
I o (\:/, LY<ETPRN I
7

o e
& A S ,

FAVE

SRR S A VYO 2%) R gr S 7" S Smeep)y ‘V7‘:Sa e
-, . , R
P TTTIE _ pn d S aiamm s S T
L W

DeFeOs~S.F,3 Nalbari
DeFu04=S F, ,Guwahaty
D.F.O.-S.F..G@laghut v
D.F.O.nS.F.,Dtbrugaxh
D.F.0.=8,F,,Goalpara |

D.F.O.»S.F.,BLSWanathm'
" chariali

Tond g,
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1 . *"- ? haad

.

DV (Funetional) i~

v 21,71, F,0.-C. A, Afforostation,ijo Jas _
22 D.F.O.sw;A.Afrorestntion.Mgnikpgﬁ/
£ 23, P.Oe=lv~ o

24, P11V )

25, 0.Fe0.=51lvitGuwaliatl v

26, Pi0O (S Fo )

27 Wb Oawb A Lo i
A28 W, P.O,-Kukxjanjhm: -

SR W PO A Cn T

S i

30, DuFeQual, Ay Wy Ly o

oIt D FaO0 W Ayt Lun

32, D F.O,=Assam. State Zoo v~

33. T U0e=Assam (Vopt abeyance) v—

LA A1

A
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STATEMENT-1 |
STATEMENT SHoWING THE S.F,.S, CADIY: S1iHGTH |

Exfﬂ(\ng Cadre 1'ostie-

e

D.C.F.~Taerritorial

1. Darrang Division,Mangaldod v~
' 2, Sibsagar Divislon,Naziray”
3. Nagaon South Divialon,lojal "

N, C.F,~Functional _j

) t. S.F.,Karimganj Divisaion
o 2. S.F.,S51lkchar Diviston
3. S.F.,Dhubrl Division
4, S.F.,Nagaon Division
9. S.F.,Kokrajhar Divislon’
6. S.b.,Bongalgaon Diviasion
7o SoF.,Barpeta Diviaron
By S.Fiy lLakhimpur Divieion
9. SaF.,Sibsagar Uiviston
10, S.F.,Mangnldoi Divislon
11, W,L.,Nagaon Divicion
V3, W,L, ,Kokrajhar Division_ ..
“"33:“&.L.,Manqaidol Vivision
14, YW.L.,Tinsukia Divislions
189, Logging Diviaion,Guwahati
16. Logging Divislon,Tinsukia
‘217, F,N,S(Division, Cuwahafl
/18 . F.R.S.Divislon,Jorhat
PN umutL.ﬁhunlicity wi.)
20, B.C.YF, Fublicity Gsnl)
r;,‘ D L Fo ,f"db]ﬁﬁ.itY\Jg ’
2. D, L,l.,hxfennxon & %ottVatlon(Gmnl,
Y, D C e Monmaturdng(Sek g™~ :
R, "1.,an6rcomont(W.E"7 - '
,Qﬁ. U.C F.,Senior W,L,Warden v//
26, D.C.F., attqched to C.Fq,S.¥,,Bongaliguon
27, D,E,F,,attached to C,F., N.A, C.,Terp\r
28, D,C.F.,, attached to C,PF,,W.A.S,F,,Gusihatl
290 D.CiE.) attached to C,F.=S.A.C.,5ilchar
30, P.0,,attached to C.F.Hille.~
~31, D.C.F.,TeT.*S.Plant ,Makum
,32. Diractor,Forest chool

s vy

_33. D.C.F. Instructorg yNLE,F.R,Colloge

.34, D.C.F.(Instructor),N,E,F.R.College

3 D.C F.(Uy, Fleld Director Tiger Proj»«t)Manas,
KIS «FepGunetic Colld

D.
37, D.C.F.,Southvrn Assam Afforestation liva.
e DeC,Fa,Northern Assam Afforestation U‘vn.
39, D.C.F.,Silvi, ,Hills/”

0

40, D CoFe WP 04 ,HHLl1e~

a1, LU.C. '.,l.u.a.,ﬂllls//

42, U.C.F,,~Consolidation tillle~
.43, D,C.F, Hamrun Division'—
’*ﬂd“'L.C Fo N C Hills «7 T
T3%,TDICUFL KA West
~ 46, D.CuFe,KeAcEast

LI
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5o BT OF Nobih f

CNE oVt ' :
AORIRY: xca OF THE PRINGIPAL CHLEN CUN. SIVXIUR OF iUthT$\anb8hﬂll i \
d :"‘-\\ &f‘{ n “1, \n] b3t L.\J\-(N'.'llwﬁ. . . " ,\
' -Jné,yg.aq/co/e7.. . Upted Gueaitati, the 8th Jan,/1¥938, Lo
E " ; by
.)'v’;;‘.‘u:g_" ‘\. o »r .“
¢ The Chaml adoner k Socy. to the gﬁ _‘gf “

' Gavt, of Asuem,Forest Doptt..Dlet, ' S

&’l‘w . ' -'.‘£->: B g )

.. QRN IVLRS |

Notlficetion ef Crdrs poat end non- “f,, A

Crdre posto, . RIS A G, B
A 4 .
This 0ffice lotter No.P§,24/44/87 v Yoy ;
, at, 0 -11-95 and Govt.No FHR,B9/94/34, ., ¥ ¢
‘ : 1 '-‘:"'\:‘:‘."‘ : é
In enclesing horewith a copy ef D.0.letter R I ‘:
1/01/94=173-11 dt., 14,11,95 frem Inspecter GUeneral of Ch, g

orefts, Oovt, of Indis, 1 vwould 1ike to inform you that the ;;

reqiitred inform’ tlon rejerxding iocvue of Hetitication 4in \
rebpoct of X.F.8, Cadro ports ¢nd 8,F.6. Cadre pento has i
reaady baen furntshod to Lovt,vlide this effice lettorx ,
0.58.24/44/87, dt, #3-12-95, which may kindly ba xoforred %
[ te  for enward actlon,.ss c¢eslred by Gevt, ef ludia.Heweve: . o
' l':.ltt 48 now necessitod Lo include the fellewing Cadre pests :'. '

', due te rovision of 1,F.5,CaCre Schedule mim mado vide Govk!
‘ol .‘

‘of 1Indle's leatter 1H0,16016/2/95-96 (M) =A At,9-11-95, \
" W
1, Chief Conservster of Ferests(T) - {
2, Culef Conrervetor of Forestsil.F, & v.¥,)
3, cononivater of Forests{Border) .. |
4. Comurvetor of Ferwtita(n,L,} © '» , }
. . 5. VI‘U)CLPPI,B.B.F(.R.Clillcgoo ’
4
A such » £resh 1iv% shewing Cadro pests ond ol

Nen«Cadre podts is cuclotwl {or issue of Covi,hotiticatien

. <o
‘ X \fi;‘duizod by Cevt, of Indle, ; ‘
. oo v Rindly treet 4t a8 uxgent, N ) R i
; T b, iRy
S / " Yours hithtully. ‘. i} ﬂ!&‘rng 5
1 }; L 1 . ’ R -v . ‘ 1“: ‘( ¥
L v, 7 L L R
t;ls.t' " : ' e "i -
) -
‘. - o Principel Chief Conservater ef Forests, ¢
i i . HISpM 1413 Guwahuti-B, " '
| \ temo No.FE.24/44/07/A., Loted Guwahati,the Bth Jan./xass.'W
A 1 L4
| LI $9 c.p{ te the Inipactor Genexnl of Ferusts,uovt, ¢f 1Indla, x
‘ . Ministry ef z.nvlmnm nt & Forests,C,u,0.Complex,Lodt Koad, v
co N New Dolhi=110003 fcr t.veur of niu kind infermetion. s
b : . ) o
e I \ Hg)/ b
-~ f?"“'\« . ) . .. ;'Ab %
g- e ' Princirc b Chidof Concervator of torasts, - -
! \»\ ‘ ‘ duB0m gy Quwalirtisu, : -
o . A 24 cEL, o
| . &
i u;u ‘\-Z{;"’ :‘:
. ﬁf w,’ ‘!
. Rttasted .. O
; Wl f;%f A
T EE A
;o dvoca'l® e fi‘} 5
' H A v .w,..";: > ‘J&:‘: .? t Ve
( i . 't:’ H ':Xf(""n:""{’. 53
. . (”?q“‘» o
'aE C',‘: :,
X l".} .’ ,
R R R T S N .__ e - .o T ' “ *
! — N . - - R
‘ ‘. B

|
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?
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L '?;)31i>(ﬁ SUMING THE B.E.84 CAURC STAWNGD] & RS T

* 41”.%;%é5;g§;ng cadre pos A

/iile - Prin. Chief Coneorvator of Foresto,Assom, Guwahotl, ?QY?-T

,.fm:z.j-Chiof Conssrvator of Forests, Wildlife, nsoem, Guwahatd, . ' .
T3+ Chlef Conservator of Foraeete, Soclal,voruntty, Agsam,Ghy.

"%« 44 Chief Gonsorvotex of Forests,(Torritorial),Ascan,Givahatd,

'
B, Chief Consvrvalor of Foroste Reseazch ¢ Liducation and - ﬂ
. Workinf? Plan, Assam, Guvohet!,

AV et s e
% et

Yf&i’@f: Py Conesrvator of Forests, riestorn Assem Cizcle, Kokrejhar, .
.ﬁfjvg’ ‘2, Consorvator of Forests, Northorn Assan Circle,Yozpur, » g
o . 3¢ Concervator of Forasts, Hille, Haflong,

sl sV 40" Conservator of Forests, Central assen Clrcle, Guwahatd,

Wil " Be ' Gonserxvator

of Forests, Eaotorn Acsan Circle, Jorhat, -
‘" 6. Conservator

of Forests, Southern Assaonm Circlo, Silchar, .
. R X
oo, CONSEHVATOR UF FUNESTS, (FUICTIWNAL )s . |

.ot o -

. Consezrvator of Foroste,Research ¢ Education, Guwahatd, .!’

Consesvator of Forests, Working P! \ Circle

» Gugvahatl. '
Conaetvaﬁcr of Forests

shostern Aesam Social Fozaestry,Ghy, * - E
Fleld Dixoctor [iger Project, Barpeta Rosd, Ba;poto.' : f
Director, Kaziranga National Park, Bokakhet,' ' : '

© Goneervator.of Foreste, (H,u) nttached to 0/0 $CCF,Assan,

Conservator of Forosta, Eastorn n1ven Soclud Forestsy
Circle, Nagaon, . !

RN

Conservator of Forests, Socisl Forestzyy CI:clo.aongalqnon.!'

Convervator cf forests, Boxdax, attached tnrlg; & with ‘
Helo ot.Gumhati. f !

Conservator of Forests, nild Life, attached to olo CCF, PO
wild Life), Assam, Guvahatd,

- Principal, North Cast Forest Ranger Colleqge,Jalukbars,Ghy, - '
t.. 1 8’

Y/ &E,?m CUSCRVALLR " F F(JI\ESIQHERQH'le.h

f , ﬁ;;tq. e Divisional Forest Officer, Goalpara Divn, Goalpara, Newn,
b ‘}5lg%?f 20  ODivisiocnal Forest Ufficer, Lhubri Bivn, Lnubrd, SEs
{a; ; 1T 3. DAvislonal Forest U ficer, Kachugaon pivn, Uooalgaon, SFL
‘,1 ' f: & "‘"" 4, _Divisionel Forest Ufficer, Kaltugapn Divn, Mkra_jhax.ga
ﬁ f y v B ULivisional Forest Offfcer, Afc-Volley Divn, Ecngaigaon, CE¢
; : 6 Divisional Forest fficor Sonitpur East Divn, P
; * Blawanath Charials, rEonThhun Bast bivn SEg
; : \ % Livieional Forest ufficer, Sanitpur vest bivn, Tezpur, < <
: L .\ 8. Divisional Forecst Off icer, North .amrup Divn, hangia, [ 2¥e
1 9, Divialonal Forest Off {cer, Lakhimpur D!._an.'/of'éphlmput. Sﬂ_s
Coatd......p/'ﬁ’ot .
e B ',""2
.,2'12_{-' - @
f nl"" ! ({:
| %
\ - ,‘
¢
3 ?

Woreev e L fir
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hed ", . 18
LAKIEESE
. e ®
Loohe ok
g}s.f;‘jig,-.‘-'..;i.s_ . \/
§;: EREY , 21,
)I‘.{%{'_l ' 22,
li ; 23.
it - i o QA.
-y 2%
"' “' e 26. .
G T,
‘1.:,,‘ bt 154 ‘20°
{ s A
L
;;/ ‘.f{‘j |ﬁ00
e PO
;' "{ -‘M.v. M‘"
S Y 32,
| a3,

»}/('

)

e

«DAvisionel Forest Officer, Libzugazh Divne Pibrugerh. SES

. Divisional Forest Officer, Digboi Divn, Digbol. R & - “
*‘Divicional Ferost Officer, Doom Dooma Divn. Doom Docmas S 45 !
. Bivisional Forest Ufficer, Golaghat Divn, Golaghste -~ S4S

. ' pivisienal Forest Off{icer, Karimgan) Divn, Kmlnganj.@ SFS

" Divieional Forest Offdcex,C.AcAfforsetation Divns Majals S S

,'Dlviolonul Forest Officer,Nagaon Livn, Ragson. K( i
.Divisional Foreet Officer,Jorhat Divn, Joxhat. Ao it
‘Diviedonal Forest Lfficer, Hoilakandd tdvne lallakendd, §€S

B B e A SR =

Divieional Ferest Of ficer, Cachar Divn, Bilchiar, s F‘S
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Daons Doon [ hvision, Paoom Daags,

Galaphat Divinion, Golyeian
K:u‘im;t;ui_i Pivision, Karimypan
Cachar Divicon, Silehar .
Kamrap st Division, Gowahaii
Kamrup Wewt Division, G
CA Alforewtion Diy siog, II/\;:ai

WAL AT Lo D o, TSI AT

Planmig O o 1y L,
Plnmiog Qi (41)
slvicultugg -
Phimning Oftiecr Sociad Faresn,

T

Warking Plag o0 ieer, Lonthing Uitele, Gtk

Wenkiog Plun Oflicer, Folinglan

Warking Plan Olficer, Hpper Assam Circle, Jonhint
Fastern Anaie Wildiile Division, eloklha

Western Awam Wildlife Ihvicion, Yerpur

Dy. Conserviton of Forests (Assam State Zo0), Guwahnti

Farest ttitisation Officer

B owould reanest you to kindly have the Tertitorial Divisions nolified and
communicate the satne 1o this Minisiey and

pasted on cadie posis

With repiuds,

Sho P, Bara,
Cliel Seeretay,
Giavl o Assai,
Secretarn,

so-ensure that only cadre officers are

Yours Sincenvdy,

Chawahia.
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GOVERNMENT OF ASSAM
OTFIC" OF THE DIVISIONAL FOREST OFFICER, AIE VALLEY DIVISION,
" BONGAIGAON - 783 380 .

No:B/ i3/56 /Dt F /49, 5 Dated: 26" Novesaber 2001

Te: ‘“he Deputy Commissioner,
Zongaigaon,

Snb:  Transfer of Shri Amit Sahai, LF.S. - reg.

!
'Ref:  Govt. Order No. FRE.68/2001/15-A dated 20/11/01.
s, . |
| With reference to the Govt. Order referred above, I have the honour to inform
1 yau that [ have been transferred from the post of DFO Aie Valley Division, Bongaigaon
' and posted as DCF, attached to the Conservator of Forests, Lower Assam S.F. Circle,

;! Bongaige.on, with effect from the date of taking over charge by the new incumbeént.

i The schedule of State Panichayat Elections had been notified on 19" Nov 2001,
' Hence ! iequest you to kindly advise the Govt. and the undersigned regarding
. agnticadility of Model Code of C(}nduct issued by the Election Commission of India and

#

| whether the transfer can be implemented till completion of the election process.

Lo
P : o sfaxthquy,
| >Z°" /
| Amit Sghai, TFS

DFO, Aie V,alley Division,

Bengaigaon

| K
Lo *‘t,‘»\
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, GOVT. OF ASSAM
OFFICE CF THE PEPUTY COMMISSIONER::ssazssiiiaiiiiiiiesse
No. BNC/Z 214122011205

To,

.

The Divisional Forest Officer,
Aie Valley Division, Bongaigaon.

Ref: Your letter No. B/ 13/56/DCF/485 Dtd. 26.11.2001.

Sir,

With reference to you your as referred above, I am to inform you that the State
Election Commission had announced the schedule for holding Panchayat Election vide
its notification No. SEC. 29/2001/107 Dtd. 19.11.2001 setting in motion the election
process already notified by the Deputy Commissioners and Sub-Divisionai Officers as
per time schedule announced by the State Election Commission.

~ In exercise of plenary powers conferred under Article 243 (K) of the Constitution
"of India, the State Election Commission declares that the Model Code of Conduct for all
concerned and other restrictions on transfer and fresh recruitments, launching of fresh
developmental work etc. will come into force with immediate effect from 19.11.2001.
and the same will be in operation till the Panchayat Election in Assam is OVer.

This is for your information and necessary action.

Yours faithfully,
Deputy Commissioner,
Bongaigaon.

Memo No. BNC/DC/ 4/2001/205 Dated Bongaigacn, the 26™ November, 2001.
Copy to:
! 1. The Commissioner to the Hon’ble Chief Minister, Assam, Dispur, Guwahati —6
for favour of information and necessary action.
2. The Secretary to the Govt-ofiAssam, Forest Department, Dispur, Guwahati-6 for
favour of information and necessary action.

e —

a | o
Bﬁ‘s“ Deputy Commissioner,

. Bongaigaon.
dvordt®

o —————
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T —t—mr



I - Vi oo S

From: Amit Sahai, 1L.F.S.,
D.F.O. Aie Valley Division, .
BONGAIGAON - 783 380 g&

To: " The Commissioner / Secretary,
' Govt. of Assam,
Forest Department,
Dispur.

; (Through proper channel)
Sub:  Transfer of Shri Amit Sabai, LF.S. - reg.

Ref: Govt. Order No. FRE.68/2001/i15-A . dated 20/11/01.

St
With reference to the subject mentioned above, 1 have the honour to put forth
the following facts for your kind consideration:

I. 1 am an IFS officer of 1987 batch and am presently posted as Divisional Forest
L, Officer, Aie Valley Division, Bongaigaon. 1 took charge of the Division on
_ - 4.7.2001 in pursuance of order no. FRE 2/91/Pt.1/250 dated 11.6 2001,
In this context I would like to state that in the 14 years of service rendered
by me, this is the first time | have been posted as incharge of a territorial division. ,
Inspite of this 1 am being transferred out afier only 4 months. In addition 1am due ‘
for promotion as Conservator of Forests very shortly. , !

It would be pertinent to inform that I was to be posted as D.F.O, Aie Valley f.
Division since 9.8.2000, vide Government.Order No.FRE.1/2000/136-C, but the
order was subsequently modified vide No.FRE.1/2000/141-A dated 6.9.2000, and {
I was posted as Divisional Forest Officer, Western Assam Afforestation Division, }
Manikpur, ‘temporarily’. Finally the Govt. of Assam imparted justice by issuing :
an order No.FRE.2/91/Pt-1/250 dated 11.6.2001, wherein 1 was posted as D.F.O.

Aie Valley Division. However, I could take over the charge of the division only :
on 4.7.2001. ‘

t2

3. The post of D.F.Q. Aie Valley Division is an 1.F.S. cadre post and should be
.manned only by an IFS officer. This post was encadred way back in 1981 in
- pursuance to the triennial cadre review of Assam — Meghalaya Joint Cadre of 1FS.
The Principal Chief Conservator of Forests, Assam mentioned Aie Valley
Division as one of the territorial Divisions for IFS officers in his letter No. FE
24/44/97 dated 28.12.84 while forwarding the list of Forest Circles/Divisions.
Whereas, the post of D.CF., attached to the Conservator of Forests, Lower
Assam, S.F. Circle, Bongaiagaon, is a non cadre post, to which 1 am being
transferred.

4. In the affidavit filed by the Govt. of Assam in Writ Appeal No 219/2001 in WP 1
No. 4193 of 2001, Kunja Hazarika vs. State of Assam, it was categorically stated

Bﬁasted

Advocato

el - . - Lo
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that ~Aie Valley Division is a Territorial Division, hence an 1FS officer is posted
against this post towards filling up the required number of posts of territorial
division by cadre officer”. The Writ Appeal was finally rejected by the Hon’ble
Guwabhati High Court.

In the same Writ Appeal No. 219/2001 in WP | No 4193 of 2001, Kunja
Hazarika vs. State of Assam, Shri Hazarika had challenged the Govt. Order
No FRE.2/91/Pt-1/251 dated 11.6.01, wherein he was not considered as a suitable
candidate for the post of D.F.Q. Aie Valley Division. This order reiterated the fact
that DFO. Aie Valley Division is a cadre post reserved for IFS officers. It was
further noted that a disciplinary proceeding was pending against Shri K. Hazarika
and hence it was not appropriate to post him as DFO, Aie Valley Division and

‘that he may be accommodated elsewhere. Since the appeal was rejected and the

Govt. Order still stands, it would be against the stand taken by the Govt. in the
said case in posting him as DFO Aie Valley Division.

1 would also like to inform vou that in a short span of 4 months, | have taken all
possible steps to curb illicit extraction and trade in forest products in the division.
In this respect | would like to cite a few statistics from 4 7.2001 i e from the date
of my taking over charge to November 2001:

Total no. of offences 38 nos.
Total amount realized Rs.59.094/-
Total vehicles seized 18 nos
Total no. of illegal saw mills 3 nos.

Total imber conhiscated 21 703 ¢um
Royalty of timber Rs. 79.393/-

I would like to mention that during the tenure of the previous incumbent, an
amount of about Rs, 50,000/~ only had been realized from April to November
2000 from 25 offences, whereas the above figures are for a period of only 4
months. The revenue realized during my short tenure is increasing by over 35%
every month. Recent efforts in consultation with the district authorities will enable
realization of revenue from various brick kilns operaiors in the Division, an area,
which had not been investigated earlier.

The Forest Department has initiated the concept of participatory management of
forests. | have tremendous experience in joint forest management, having been
associated with projects of The Indian Council of Forestry Research and
Education and various International donor agencies like Ford Foundation and
Winrock International. Using my past experiences the JFM commitiees of the Aie
Valley Division are being made more meaningful and liaison with reputed NGOs
of the area have been initiated.

In the Order no FRE.2/91/Pt-1/251 dated 11/6/01, it is also mentioned that ‘as per
Government policy an officer should be normally transferred atter about 3 years.”
I have put in only 4 months in the present assignment and my fervent request

Pt e e o=
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would be to permit me to have a full tenure so that the works started by me can be
brought to their meaningful culmination.

Keeping the above points in view, 1 request you to kindly review the order under

. reference and cancel it so that I may continue in the present assignment and contribute

towards the betterment of the forests of Western Assam.

Dated: 21.11.2001

-Copy to:

M)
(i)
(iif)

Thanking you,

Yours faithfully,

Nl

(Amit Sahai, LF.S.)
D.F.O. Aie Valley Division,
Bongaigaon — 783 380.

The Principal Chief Conservator of Forests, Assam, Rehabari, Guwahati,
for favour of his kind information and necessary action. o

The Chief Conservator of Forests (Territorial), Kacheri Ghat, Panbazar,
Guwahati, for favour of his kind information and necessary action.

The Conservator of Forests, Western Assam Circle, Kokrajhar, for
favour of his kind information and necessary action. :

/ 221/
 (Anit Sahai, LF.S))
D.F.O. Aie Valley Division,

Bongaigaon ~ 783 380.

i
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GOVERNMENT OF ASSAM 4;3'
. OFFICE OF THE PRINCIPAL CIHIEF CONSERVATOR OF FORESTS::
a REHABAR! :: GUWAHATL-8
No. Y B o Dated Guwahati, the 23" Nov..2001. :
. ' »Zlgo\g\
From : K. N. Dev Goswami, 1.F.S., . .
Principal Chief Conservator of Forests,
Assam.
lo
The Secretary to the Government of Assam,
Forest Department, Dispur,
Guwahati — 6,
Sub ; - Transfer of Shri Amit Sahai, 1.F.S. - regarding,
Sir,

I'have received the transfer order of Shr; Amit Sahai, 1.F.S., Divisional

. Forest Officer, Aic Valley Division, Bongaigaon vide Government Notification No.
' FRE.68/2001/15-A dated 20.11.2001 on a short tenure of 4 months only. In this regard, |
have also received a representation of Shri Sahai addressed to vou with a copy marked to

the undersigned and others praying for stay of the above Government notification (copy
enclosed ).

BEA RS LN v
s

In this connection, I am to statc that Shri Sahai joined in the Aie Valley
Division only in July, 2001 and his transfor at this stage is not suggestible.

- Turther, it is to be stated that the Government vide notification No.
FRE.2/91/Pt=1/251 dated 11.6.2001 have already specified that the post is born in the
LF.8. cadre and hence posting of Shri K. Hazarika of S.F.S. cadre is not considered to be
appropriate.

In view of the above, 1 request Government to stay, the transfer order of
Shri Sahai and allow him to continue in the said post.

N Yoa?( faithfully, ‘

' (X.N. Dev Goswami ), ’ f;
f Pnncipal Chief Conservator of Forests, .
s Assam :: Guwahati-g, . ‘
E
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~< - OFFICE QF THE CONSERVATOR OF FORESTS

. WESTERN ASSAM CIRCLE . . | A
KOKRAJHAR, .
' No.PGW.4/2000 C Dated, 21th November 2001
To: The Secretary to the Covt. of Assam
Forasst Departmant,Dispur., .

Subs Reprosentation. of Shri Amit Sahay,I.F.S. for
cancsllation of Covt.Netification transferring
him from Aia Valley Division to D.C.F. attached
ta C.F.(Social Forestry) & L.A.C.

Ruf: | GCovt. Order No.FRE.68/2001 dated 10.11.01.

Sir, .

l € 1 have th e honour to foruard the rapresentation of Shri

i | h.ait Sehal,I.F.S.,0.7.0. Aie Valley DivisionjBongaigaon dated
%1,41.2001. in connection uwith a request for cancellation of his

! t -gnefer ordsr under riference. In this reference, I would like
to state that Shri Sahal has besn helding the post of Aie Valley
0.vision marsly 4 months and his ratention in the Aie Valley
~yision is crucial at thia juncture for curbing illegal activitiss

in tisber movewsnt, both inside and eutgsida the Stats. Further,
1 uould liko to Jspross upon the autlcrities that for the imple-~
eron!ation of various interim orders of Hon'ble Suprome Court. and

verisus quidelines framed by ministry of Environment and Forast,

Leuts of Indla and Govt, of Assam, the continuence of Shri Sahal
10 the prasseit post 1s very easent uk)ﬁp{{}mplomonting the deci-
wsilens in lettsr and spirit. Thwig'ﬁodiﬁ add significance in visw
uf sheping of forces iIn bringing normalcy in enforcement of
varlous forsst laus and rules in the Usstern Assam Circle, which
s boen uftnessing a striking degradation of forest in lLast fow

Ytnl.ﬂ!i: Y

sri Sahai has wery good expesure in Joint Forest Manags—
~wont by virtue of being essgciated in veriecus projects of Govt.
of Indis end internsticnal donor sgencles. At this time when JFM
siovement ia picking up momentum in Westerm. Rssam Circle,the
implomentation of this transfer ordur would not only be a greoat
.stbeck to th a Forost Dopartment, but also a gueat emberrassment
tw-all cancermuithi JiM, aes the JFM committeas of the Als Vallwy
Uivlaiom have besn rwvived and nurtuzod with great effort during
the last fou months. Moreover, a saminar canducted by Shri.Sahei
recently with the help of D.C.Bangeigaon, has been fnstrumental in
$nitiating & netuork of most of the NLJo of Bongaigaon and Kokrajb-
war Dicvtricts,wurking for conseru.tion through community participeb
“ ticne

In the light of the abovs, I would earnacstly request the
¢ utticrities ta rewisy their ordar endar referencs and not to
L whs?or Shri Sehai in the intarsat of the Dupurtment as well as
++o peblic al largae Kesping in wiew the initietives takan up by
~i.r} Sahel during & short spen of enly 4 months sinco he took
ch.zge of the Ale Velley Division,he may be glven more time to
pring tha activitiss to thsir meaningful cowpletion.

Yours faithfully

. \ ol
Cnd. A< stded cbove \’)/0
. .
qﬂagﬁﬁgyj(' , ' (B.P.Bankhal,irs)
Zaer Consapvator of ‘Forests (WAL

Kokrajhar.
AdVOSR eeoy to: ~
gv' 1. C.C.F.(T) sam for favour ofhis kind information and
necessary -.tione |
2., P.C.C.F,Aasam for favour of his kind inf ormation and
necessary actlion. Syl . X

(0D.P.BanKhual, IF )
Conservator of Forosts (WAC)

IR v

1t ma i e .
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e No. BNCDC, 420010128 ‘ Dated Bongaigaon, the 2% November, 2001, Wy
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The Secretiry to the Gowvt, of Assum,
Forest Department. Assam Sachivalaya, Disput.

+

Sub: Transter of Sri Amit Sahai, 1FS, DFO, Aie Valley Division, Bongaigaon- ¢y,

S”’a‘ with refurence to the subject mentioned above, 1 have the honour to inform you
that | have come (o know that Shri Amit Sahai, 115, DEO, Aic Valley Division,
, Ronygaigson has been trunsfercd within a shorl span of 4 months. His rgtention at lhis
! post is crucial at this juncture as he has maintained u close liaison with the district
i administration and has been instrumental in curbing itlcpal activitics m timber movement ;
both 1nside and outside the stute, '

Shri Sahai has laken up the task of realizing the Govl. revenud from lorest :
. %yge::mw!iy QS@LSCVM &Vihg tha bost four menths of our wor'zi‘ﬁ'g fog@fh&' !
i hae increased iU by over 35% every month. s recent elTorts in consultation with the
disitlet autrontics will enable realization of revenue fiom various brick hilns operators
e district. an area, which had not been imvestigated eartier by the (osest department,
Singe maximizing the Govl. revenue is the need of the hour, Shri Sahay, is trying to pluy
the Tusses of torest revenue and his removal would be a sathuck to the progess. '

, Shei Sahai's exposure and cxperience in the icld of panicipatory management of

| naturgl resources is being put to tremendous use in the district. e is an importaid

. resowsce prsen in all such activities, Recently a Seminar on Community Conseryation

10 was held in the officc of the undersigned. [t was sttended wmoag others by Dr. Robert -

v Hsrwich, Dircetor, Community Conservation fne., USA. Shri Sahai introduced the "
. partiipuris 1o the latest concepts and tield practices of JTM, which were greatly lauded.

A prograimme of networking between all the NGOs of the district and the Govt. officials

has been “rooted by Shei Sahai, which would go a long way insehabilitation of (he

forests of Wesiern Assam,

Jeint efforts are being made by the staff of the Aic Valley Diviston, headed by
Shri Sahat and the district administration for rejusenubing the deteriorating home of the
Golden Lange- i e, the Kakoijana RF in Bongaigaon district.  An uction plan has been
picpared and the transfer of Shri Sahai would be detrimental to these eltorts,

! am, therefore, to request you to kindly tahe necessary steps so that Shri Amit

Saha is wetmncd as D F.O., Ae Valioy Division, Bongungaon (ill e completea his tenure
wnd could bring the uctivitics initiated by him o s meamuglul culmination, '

. Yours futhilly,
sred | e

w“'—‘\.w.
5!1%_/“ (G.K Kahta )2'2../,;,]0/
- . Cieputy Commissioner
“° ) LIV
Ad'oc Lonugaigaon.
) h LR - 6]‘.:1 T :“.,. :
¢ . '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH:

GUWAHATI.

O.A. No. 461 of 2001

IN THE MATTER OF :

Written statements of the

Respondent No.4.

_.AND__

IN THE MATTER OF :

O.A. No. 461 of 2001

Sri Amit Sahai
-Versus-

Union of India & others.

The Respondent No.4 above named -

BEGS TO STATE AS FOLLOWS -

1. That the Respondent No.4 presently holding the
post of Deputy Conservator of Forests, attached to the
Conservator of Forests, Lower Assam Social Forestry

Circle, Bongaigaon.

2. The Government of Assam, Forest Department
issued a Notification dated 20.11.2001 and whereby the
Respondent No.4 has ‘been transferred and posted as
Divisional Forest Officer, Aie Valley Division,

Bongaigaon in place of the applicant.

3. Against the said transfer order dated
20.11.2001 the applicant approached this Hon'ble Tribunal

by filling O.A. No.461 of 200land obtained an ex-parte



‘ “;N% ‘lf
order dated 29.11.2001 and whereby this Hon'ble Tribunal

was pleased to stay the operation of this said transfer

order dated 20.11.2001.

4. The Respondent No.4 has filed an application,
being numbered as M.P. No. 7 of 2002 in the said 0.A. No.
461 of 2001 for vacating the said ex-parte interim order
dated 29.11.2001. The Respondent No.4 begs to state that
the grounds taken in the said M.P. No. 7 of 2002 are also
be taken in this written statement in support of the case
of the Respondent No.4. That apart, while replying to the
statements made in O.A. No. 461 of 2001 by the applicant
the Respondent No.4 does not admit anything which are

contrary to record and or miss-representation of facts.

5. That with regard to the statements made in
paragraph 4.1 to 4.3 the answering respondents have no
comment as the answering respondent does not have any

personal knowledge on it.

6. That with regard to the statements made in 4.4
to 4.7 the answering respondent say that answering
respondent will not admit anything which are contrary

records and miss-representation of facts.

7. That with to the statements made in paragraphs
4.8 the answering respondent say that those are the
hypothesis of the applicant and as such does not admit

anything.

8. With regard to the statements made in paragraph
4.9 the answering respondent say that the said order

dated 11.6.2001 (Annexure-5 to the O.A. No. 461 of 2001)



was? procured by the applicant only to deprive the
answering respondent as the answering respondent has a
reasoh to believe that facts have not been properly
placed before the Government and as a result of which the
State ‘Government, on misleading facts, issued the

aforesaid order.

9. That with regard to the statements made in 4.10
the answering respondent states that it is not correct
that the Hon'ble Gauhati High Court while passing the
order dated 15.6.2001 in W.P.(C) No. 4193 of 2001 that
the Court interalia took note of the fact that the post
of D.F.O., Aie Valley Division was meant for the IFS
Officers which is clearly evident from Annexure-6 to the
O.A. No. 461 of 2001 itself. Hence, the claim of +the
applicant that the post of D.F.0., Aie Valley Division is
a cadre post. In this context the answering respondent
Ccraves liberty to rely upon the grounds taken in ground

No.B of M.P. No. 7 of 2002 filed in O.A. 461 of 2001.

10. That with regard to the statements made in
paragraph 4.11 the answering respondents states that
whatever been stated the%ein are only interpretation of
the applicant on the order dated 13.9.2001 passed in Writ
Appeal No.219 of 2001 by the Hon'ble High Court. As such,
the answering respondent does not agree or admit anything

which are contrary to the record and law.

11.  That with regard to the statements made in
paragraphs 4.12, 4.12 and 4.13 the answering respondents
state that the answering respondent will not admit
anything which are contrary to records and contrary to

policy of the State Government. Rather, the answering
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respondent further states that the statements made in the
aforesaid paragraphs are nothing but the hypothesis of
the applicant and the State Government will not act as
per the sweet will and desire of the applicant. In this
context, the answering respondent further begs to state
that "Forest" is a state subject and the State of Assam
will decide as to whether any post of the Divisional
Forest Officer in Forest Department is / are to be kept

reserved for the cadre officers.

12, That with regard to the statements made in
paragraph 4.14 the answering respondent states that such
statements are not to be taken account into as at the
time of moving the O.A. No. 461 of 2001 the said
Notification dated 20.11.2001 was very much annexed with
the said O0.A. No. 461 of 2001 and as such the applicant
shall not.be permitted to take such ground, which 1is

contrary to Administrative Law.

13. That with regard to the statements made in 4.15
and 4.16 the answering respondent states that it is the
wisdom of the Government to transfer and post a
Government employee but not at the sweet will and desire
of the employee concern. In this context the answering
respondent begs to rely upon the grounds taken in ground
No.F of M.P. No. 7 of 2002 filed in O.A. No. 461 of 2001,
The answering respondent further begs to state that in
view of the law laid down by the Apex Court in the case
of the State Bank of India versus Anjan Sanyal and
others, reported in (2001) 5 SCC 508 the O.A. No. 461 of

2001 is liable to be dismissed.



14. That with regard to statements made in 4.17 the
answering respondent states that applicant is not posted
outside Bongaigaon Town and as such it is not understood
as to how the studies of his children would be affected.
So far the rest of the statements are concerned the
answering respondent states that there was / were no such
order or orders from any Court of law to appoint the
applicant in the post of D.F.0., ARie Valley Division and
as such the State Government is at liberty to transfer
the applicant from the post of D.F.0., Aie Valley
Division to other Division as transfer and posting of a
Government employee 1is an incident of service which
cannot be denied by the applicant. Also, the applicant,
as a matter of right, cannot compel the State Government

to post him at a particular place.

15. That with regard to the statements made in
paragraph 4.18 the answering respondent states that those
are misleading and false. In support of the claim of the
answering respondent, the answering réspondent begs to
rely upon the grounds taken in ground No. of M.P. No. 7
of 2002 filed in O0.A. No. 461 of 2002. The answering
respondent further states that there was no Panchayat
Election in Bongaigaon. As such, the 0.A. No. 461 of 2001
is liable to be dismissed on this ground only for the
simple reason that the applicant deliberately misled this

Hon'ble Tribunal.

16. That with regard to the statements made in
paragraphs 4.19, 4.20 and 4.21 the answering respondent
does not admit and acknowledge anything as those are no

grounds to stay the operation of the Government
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Notification dated 20.11.2001 by this Hon'ble Tribunal
since those grounds are stereotyped grounds having been

taken superficially.

17. That with regard to the grpunds taken in
paragraphs 5.1 to 5.11 the answering respondent states
that the answering respondent has already countered those
grounds in M.P. No. 7 of 2002 filed in O.A. No. 461 of
2001. As such, the answering respondent craves liberty to
rely upon the grounds taken in ground Nos. A to H in M.P.
No. 7 of 2002 to counter the grounds taken in O0.A. No.

461 of 2001.

18. That the answering respondent begs to state
that the subject matter of 0.A. No. 461 of 2001 is
transfer and the Apex Court has already laid down the law
as to under what circumstances a transfer order is to be
interfered with. It is further stated that there is no
such ground in consonance with the law laid down by the
Apex Court in O.A. No. 461 of 2001 which calls for
intervention from this Hon'ble Tribunal and as such the

said O.A. NO.461 of 2001 is liable to be dismissed.

VERIFICATION

I, Sri Kunja Hazarika, aged about 39 years, son
of Late Dinanath Hazarika, by profession service,
resident of Joorpukhuri, Uzanbazar, Guwahati-1, in the
District of Kamrup, Assam, presently working as the
Deputy Conservator of Forests, Lower Assam Social

Forestry Circle, Bongaigaon do hereby verify and state



4

that the contents in paragraphs 1 to 17 are true to my
knowledge, and the contents of the paragraph 18 are

humble submissions before this Hon'ble Tribunal.

And I put my signature on this verification on

this the mjuf%aay of January, 2002, at Guwahati.

Respondent No.4
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH ss GUWAHATI

0.A, NO, 461/2001

!

IN. THE MATTER OF =

C.A, No, 461/2001
Shri A. Sahai

ses RppliCﬁnt.
~VER5US~

Union of India & Ors,
e«. Regpondents,

~AND~

IN THE MATTER OF 3

Written statement on behalf

af the respondent Nos, 1
(State of Assam) and respondent
No;Z_(Seéretary to the Govt.of
Assam, Forest Oepartment) in

the abovas case,

(Written statement on behalf of the Respondent

Nose 1 and 2 to the application filed by the
applicant),

;'Contm”QOP/ZQO
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.. 1, Shri Alok Khare, IAS, Son of
Shri 3.C, Khare, presently working as Joint

Secratary, FOI%@# éapartmant, do hersby solemnly

. state as follows i~ -

1o .. .That I am the Joint Secretary to
the Govarnment of Assam, Department of Forest,

Copies of the applicahion of the abova case had

_been served upon the respondent Nos. 1 and 2,

I perused the sams and understead the contents

. thereofy I am competent to file this written
- statement as I have been authorised to file the

~same before this Han’ble Tribunals I do not

adnit any of the allegations/averments which
are not épecifically adnitted hereinafter are

to be deemed as denied,

2 That ulth resgard to the statements

" .
made in paragraph 441 of the application the
ansuaring respondent has nothing to make comment

on itg

3. _ That the statements made in paragraphs
4452, 4,3, 4,4, 4,5 and 4,6 are admitted by the

answering respondent,

Cont d"t-ap/ Jee
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4, . That with regard to the statemants
made in paragraph 4.7 of the application, it

ia stated that in compliance of the Hon'ble
Gauhati High Court's order dated 26.3.2001

in W.p.(C) NO, 2111/2001., The State Government
issued a notification No,FRE, 2/91/Pt.1/183
dated 29,3,2001 uvhereby reviving the earlisr
transfer order dated 5.3.2001 vhers the Respone
dent No, 4 Shri K. Hazarika was transferred
and postad as'Divisional Forast Officer, Ale
Valley Division, Bongaigaon in place of Shri
KeNe Barman by staying the earlier order dated
174 3420014 Being;@ggriqved Shri Ke¢N. Barman
preferrdd a Mrit‘Petition being No. 242272001
before the Hon'*ble High Court, The Hon'ble High
Court vide its order dated 4;572001 di sposed of
both the matter with at liberty to file Presh

- representations in respect of theiﬁ cases befors

the appropriate authority,

Copies of the gaid notifications
dated 54342001 and 17,3.2001 and 29.3.2001 are
annaxed hereto and marked as Annexure- ‘A*,

*8* and *C*.

56 . That with regard to the statements:
made in paragraph 4,8 of the application it is
stated that the statements are not true rather
assumption of the applicant,

Cont do .'up/d e



6e ' That uith raegard to the statements
made in paragraph 4.9 of the application it is
stated that in compliance of High Court®s order
dated 4.4,2001, The State Government vide its
speaking. order No.FRE. 2/91/Ptel/251 dated

- 114642001 disposed of the two representations
namely made by Sri K. Hazarika and Shri K.Ne
Barman and thersafter the Government issued an
~order dated .1146.2001 under No.FRE. 2/91/Pt.1/
250 wheraeby Shri A, Sahai (applicant) was transe
ferred and posted as Divisional Forest Officer,
Aie-VUalley Division, Bongaigaon and Shri K,
Hazarika was posted Osputy Conservator of Forests
attached to Conservator of Forests, Louer Assam

Social Forestry Circle, Hongaigaon,

A copy of ths transfer order
dated 13»6.20D1 is annexad hsrewith and marked

as Annexure~*D*,.

(L - That the statements made in paragraphs
4.10, 4,11 are admnitted by the answering respondent

8. That with ragard to the statements
made in paragraph 4.12 of the application it is
stated that some proposal were made by the State

Government for the triennial review of IFS Cadre

Contd.. op/5'fo

o7
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including the ﬂieuﬂalleyjﬁivisiOﬁﬁiE-the,senior
scale, The Government of India vide notification
Now 16016/2/95-A1S (11)A) dated 8411.95 earmarked

22 out of 33‘Territorial Deputy Conservator of

Forests post for cadre officers., However State
Government have not made Uivision-wise identifi- LJL“]
cation of 22 posts of Territorial Divisions for

cadre officers (IFS) as yets

9. That the statement made in paragfaph
4,12 A of the application the answering respondent

has nothing to make comment‘on ity

10 . That with regard to the statement
made in paragfaph 4413 of the application it is
stated that the applicant was transferred and posted
as Usputy Conservator of Forests attached to Consere
vator qF>F0rests. Lower Assam 56cia; forestry Circle,
Bongaigapn vice 3hri Ke Hazarika transferred and
posted as Olvisional Forest Officer, Aie Valley | ~
Division,

A photocopy of the said transfer order |
. dated 20411.2001 is anng§ed‘yqﬁguig_herato and |

marked as Annexure *E%,

11¢ - That With regard to the Statements
~made in paragraphs 4,14, 4‘1§. 4,16, 4,17 and
4,18 of the application. The ansuering respondent

has nothing to make commant on it. He, howaver

cOnt d. ._.p/ 6. .
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VERIFICATI ON

1, Shri Alok Khare, 1AS, son of
Shri D.Cs Khare, Joint Secretary to the
Government of Assam, Forest Dspartment,Uispur,
Guuwahati=6 do hereby solemnly state that the

statements made in paragraphs 1, 2, 3, 5, 7,

.9y 11, 12 and 13 ars true to my knouledge

and those made in paragraphs 4, 6, 8 and 10
are true to my information being matters of
records of the case derived thergfrom which
I believe to be trus., No material facts have

been suppressads

I sign this verification on this

r
.)8. . .day of January, 2002 at Guuashatil

Mo hte
——DEPONENT.
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GOVERNNENT DF ASSW,. .
FDREST DEPARTMENT fe3s3:38 DIbPUR.A
{ EELEEELELEES

anERs BY THE cousamna T |

.! NOTIFICATION

| " Dated. Daspur the Sth Narch 2001.

l

- NO.FRE. 2/91/Pt, 1/151 ' "In-modification of Govt. Nntification
NOJFREs. 19/200q/pt 11/ 15-N, dtde 18410 2000, Shri K.

Hazarika, D.C.F. (nou on leave) is in the interast of public
service is transforred and postcd as Divisional Forast Officer,:
Aig Valley Division, Bongaigaon” ‘with a@fPect from the dato ha
‘takes ovar charge vice. Shri K.N. Barman, DlVlSlunal Forust
0ffPicor transforrod, ~ ,

NO.FRE, 2/91/Pt.1/151~ﬂ .~ Shri K.N. Barman, Divisicnal Forust 0fficor,
! Riv Vallvuy Division in the interast of public sorvice is
transfarrad and postod as Beputy Consorvator of Forosts
%Monltarlng) in the ofPicae of tha Chicf Conservator of, Forests
Sacial Forustry),Assam, Guuahati against tho oxisting vacancy
with effact from tha date he. assumes chargus.

Sd/- Hh. 8. Mde Eunus, e
, Joint Sacrotary to tho Gavk. OF Agsam,
T ' Forest Dgpartmant, Dispure’ -
Memo Nol.FRE, 2/91/Pt.1/161-8, . Datud” Dlspur,thu 5th March, 20019

Copy to:- ' -

1g The Accountant Gpnaral(ﬂ&t)QAsaam,Naldamgaon,Belualapﬁuuahati -28 6.

2) The Principal Chiaf Consoruator of Forcsts, hsgsam, Rehabarl,
Guuwahati~8, . i

3) - Tha Chiaf Consurvator of Forosts (TorrltarlaL), Assam,'Panbazar,

‘ Guuwahati—~1te;

4) The Chiuf Consorvator of Forasts (Ulell?o), hssam, Rnhabarl,
Guuahati—Be - ,

5) The Chiaf Conservator of Forosts (Soczal FOrestry), hssam,
Zoo Narengi Road, Guuahati—24.r

§) Tha Chicf Consorvator of Forests (Rescarch”'Educatlon and UUrklng

" Plan ), Assam, Guuwahati-24.,. ' 5

73 Tha Conservator of Furostls, Western iissam ﬁlrclu, Kokraghara i

- Tha Conservator of Forastsy Central bouthcrn Assam Soclal FOEUStry

} Circle, Guuahati~1. l . W

) The P. sa to the Chiaf |Minister, ussam? D&Spur, Guuahat1~6 fOr
Pavaur of information |of the Chiaf fipistaze .. |

10) Tho P.S. to thg Ministor of State Forbsts,] hssam,’ 0;°purv Guuahatimﬁ_

for favour of 1nP0rmat10n of tho. Nin;sturew ...; NI
z Shri K. Hazerika, OCF|on |leavee-. .| G ;ll i

Shri K.N. Barman, 01v1310nal Forest Bfficor, hxu Ualluy Diuisxonp

Bongai gaon. [ T ML
13) The Duputy Diroctor, Govt. Printing Prassg;hsaam, Iamum.maidana
§ Guuahati-21 for publication of tha: abovo %gtification 1n thp
’ noxt issuc of.tho Assam Gazetteod /. .
114) Persanal Fila of thc OF?ICGES@ .,." o
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GOVERNMENT OF ASSAM -
FOREST DEPARTMENT  ss:z: DISPWR

ORDERS BY THE GOVERNOR

- NOTIF ICATION~

Dated Dispur,the 17th March,2001.

NO;FRE;2/91/Pt—I/165 : The transfer and posting in‘pgspect
of Shri K. N. Barman;Divisional Forest Officer,aie-Valley
Division;Bongaigaon and Shri K. Hézacika,DCF(onileave)
issued vide Government No;ificayion‘No.FRE.Z/gl/Pt-I/1617A
‘nd No.FREL2/91/P£-I/161 dEd. 5-3-20017 arae hencby: stayed

until further orderse.

sd/- A.B Md. Eunus,
Joint Secretary to the. Govt.of Assam,
Forest Department,Dispur

Memo No.FRE. 2/91/Pt~1/165~A, Dtd.,Dispux the 17th March,2001.
Copy to :- ,

i.

2a The Principal Chief.Conservator of Forests,Assam,
Rehabari,Guwahati-8e.
3. The Chief Conservator of Forests(Tertltorial)Assam:
Panbazar,Guwahati-1l.
4, The Chief Conservator of Forests(Wildlife)Assam,
. Rehabari,Guwahati-8. :
5a The Chlef Conservater of Foxests(&ocial FOV@“L y;A@ﬁﬁa,
Zoo Narengi Road,Guwahati-24.. = |,
6e The Chief Cnnservator of Foxests,ReseaxcﬁpEduu&ti@m &z@ |
: working Plan, Assam,vuwahati-24. ‘tl ;
T The Conservator of Forests,wester Assam Cihci ! l
Kokrajhar. ! » ?- !
8. The Conservntor of Forests, Centnal Sou;he £n S }aCixc}@, i
, Guwahati. b !
9. P.S. to the Chlef Minister, &s & ﬁﬁr HIQLMQTLQQ @fk 1
. the Chief Minister. : R
16. P.S. to the Mlnister of Stat@ﬂF@ZQats Aﬁm&m,Diapmh for |
information of the Mimister. i .. R |
11 Shri K. Hazarika,DCF(On leaveyfg,o Po Coceéetﬁ“ﬁﬂmg . -
_ Rehabari,Guwahati-8, - .. : | . ] |
12.  shri K. N. Barman,Divisional Forestc Ofricer, , ‘
. aie-valley Division,Bongaigaons .
13. The Deputy Director,Assam Govt. Press,Bamunimaidanm,
Guwahiti-21 for publication of the notiﬁiCé»iOﬂ in‘
. the next issue of the Assam @&*@*ﬁ?o .
id s

The Accountant Peneral(A&?)Assam,Beltola,Guwahati—29.

Personal files of the gffice

By 0fd@f @GtCe, "
‘ ~ ' ‘Aﬁv/——'*b !_}_,‘}llzfvl .
Joint Secgg;asv’to the Govt.of iRssam,
| \f / For =st Departmmt Dispur

s an =
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GOVERNMENT OF ASSAN
FOREST DEPARTMENT s QISPURS.
' £££aa£€££au£-_

URDERS BY THE bﬂUERNUR -

NDTIFICATIDN o S
Dated DLSpur the 29th Narch 2001.

A"i"n
: «““‘i. u(;A--

NG  FRE.: _/91/Pt.1/193 - In ersuance}of theﬁorderrOf the Hon‘ble 5

|

Mdmo NoJFREs 2/91/Pt. 1/ 193-R,

g

3)

5)
6)

3

9)
10)

11%
12
13)

14)

lﬁ

shri K. Hazarika, oCF (on laav

Tauhati Hign Court passed 0n$26.3;2001»in WoP'e (D)No.,2111

of 2001 (Shri Ke Hazarika —Vg State-of’ hsgam & 0r8)y Gavt.

order issued vide Nothlcatlon“No.FRSa;2/91/Pt I/165, dated,

© 17+3.2001 1is heraby.stayed until @urther OF ders and ‘tharefora,
the Govt. order igssued vide Notlflcatlon No
dtde 532001 ;and Netification NGoF /91/Pt¢
~5'3.2001 ara revmvo?. L,' o ~1

1—A, da 0

sr_w

. Sd/-A.B.,Nd Eunua.l.ts N
int Sacretany ‘to the“Govt. ofy Assam,
‘Foraest. Deparumant, DispUrer, .

. |
' B
{
|

The Accountant Genoral(A&E) Assaf, Naidamgaon Baltola,Guuahaﬁm«Zg.‘
The Principal Chief Consorvator of Forasts, Assam, Raha ar19 '
Guuahati-8. ‘ v '
The Chief Conservator of Forusts (Terrltorlal), Assam, Panbazar,_
Guwahati-1s L : T
The Chief. Consarvator|of Forvsts (Socxal Forustry), Assam, r;_,;,-
700 Narecngi Road, Guuahati—24. | ! e
The Chiuf- Lonsurvator!of Forusts (Ulldllfe), Assam, Rohabari, o
GUuahatl«B. b :

The Chief Lonsarvator;of Foruste (Rcluarch, Educatlou and

Jorking Plan), AssaMs Guuahati—24.,,géz« b BRI

Tha Consurvator of Forests, Westorn: Asﬁam«blrclo,fkokrajhar. _
The Consorvator of Forastsp. antral bou%harn Assam Sbcxal Foroatry
Circlu, Guuchatie ‘ ¢ ‘

Tha P.S, to the Chluﬁ Nlnlstur, Assamg DLSpur Guuahat1~6 for
information of tha Chxef Mministere & 7 ° |

1
1

Tha P.5¢ to tHo Ministur of Statu Fﬂroatsg Assamp qupurfﬁuuahatlmﬁ

for in?ormathn of theo Nlniator. P
: % Thny ‘will hand

shrl K.M. Barman, UlVlBlGndl Forust folcurg Bvar/taka ovar
Aiu--Valloy DlVlSanwqaﬂngdlgaﬁﬂe : : chazrge immgu;atu%

The Deputy Uiractors. Assam Govts ¢ an&ag‘ﬁamunxnaldamg
Guuahati=21 for publlcatlﬂn of thu abova Nmtlflchtlﬂn

{n ¢ho next issue of tho Assam Gazettu@’

porsonal Filu of tho officorse R

“ 5 V 2N, . ) |

e Govt Pulvr cate, fssa ordcr L.tc -
/)(Lu/./m //,,, [rlvcé Y | e9 .

[
l Lo e
. i (A} K 1

1 . : " - ;;:;'_" lvv’b\x% s N
Joint aucratary tho Gavt°'éf Assam”

ﬁyy/pﬁast Duéé&gmcnt Dﬂspura
ﬁﬁé@& - -

e

g 2491/pt o1/ 1&1,

Dated BlSﬁur,the 29th N8r0h72001 ;.'
- Copy tO 1= | 15 N
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wereg i iv~ ¢ F+FOREST DEPARTMENT-y 3 :DISPQRJm, T
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o, e ORDERS “BY THE GOVERNoR rarnas
- e : SrTCSTVIGAALY Antdn adr R

’Q‘J“NOTIFICRTIONw'r[q galsdzow

i “" "Di{za Dispur,thg 11¥n}Jine; 2001
| |

NO.FRE. 2/91/Pt.I/250 3~ In’ ‘the interest~of‘publicrservice shri Aes

Ve oy

Pt

\
“n
-1

® TITYE TN {rr\ e T

Sahal IFS, DiVlslonal Forest Officer Wbstern ASsam Affo;esta-
LT omEgkvid., agd\grr ~

‘tion Division,: Manikpur«isgtransFerred and,posted aS‘

8 oty

Dlvisianal Forest OffiterpgAieHValley DLV1Siqn5%gngaigaon

f witb ‘effect from the“date of- takinQMOVer chargerice

nﬁﬂLPIrp)pﬁ ré
shri K.N. Barman, who has already been. trans efred and

NSy wu~{ s
posted as Deputy Coﬁgervatoy offForests(Monﬁtoriné),Office

of the Chief conservatoq of Fores§§CSF%Asean,Guwaﬁati vide
L F WIS e O 0

Notification Noa FRELB/Ql/Pt~I/161~A, -atd 153720014

NO.FRE.2/91/Pt-1/250-A :-.Ih, khe,, interest of public service SmtieAe

‘-“u »;i

Bhargava,IFS, Deouty COnservatordofxForestanattached to the

Consérvator of Forests,LowercASSam.S «Fa ci;cle,Bongaigaon

is transferred and posted s DiVisional Forest§0:ficerf
Western ASSam Afforestation Division,Manikpur-with.effect

_[I'(f 'v;x_l

[ X ‘ A Ry
from the date of takiag bver charge vice Shrips 7 sahai, I?S

3IGRED mrﬁa“ ; i
transferred. 'r"“f'~nﬁﬂ Ty st Pl e ponas] \A' ’i

NO. FRE.2/91/Pt-I/250-B - In modification, of earlier Government

Memo No.FRE. 2/91/PteI/259;C , DatedtDispur,the 11th Junep20010

1
‘Motifjication No.FRE. 2/91/Pt~I/161, dated 5-3-2001, Shri K. l
Hazarika,DeputyJConseévator of Forests, is transfeared and }
pOQted as Deputy consexvator of Forests attached to the
Comservator: of Fopeaﬁsﬁkpwen,gssam S.Fo Circle,Bonqaig@Oﬂ
with'’ effect’%rom the~Hate” £ taking over charge v;co i

smti. Ae Bharcaya,IFS }ransferxeda | %

| ROy : i =

! l o : . ' i : i : B o
| l i l B [ I,:‘ ’ 1
i - l ‘ [ 1 Sd/-— oB oMéo IEmUSp
|

!

!

Joint|secretary to the*GovtooL ASFam,
I
B

Fobest Department DiSpur
g

COpY tO b , ]
1e The Accountant General,Assam,Beltola,GUWahati~29.- |
2e The Principal Chief Consezvator of . Forests,Assam,Rehabari,
Guwahati-8. This Deptt. letter No. FRE. 2/91/Pt.I/229, dated
10.4.2001 allowing shri K.N. Barman,dto. continue  as D F.O0.
Aie valley DiViSion,Bongalgaon is cancellede« k o
N
3. The Chief Conservator of Porests(sF)Assam,Guwahati—24§\‘-
Tha Chier conservator -of Foxests(WL)Ass1m,Rehabari,

7

Gllwun 1ti~8. :, . .
‘ ' ' L . N

) B
AN

i . ‘ i Contd.-oP/2..:.



‘ AT bl 1A I-d NI e\S. a5, o N 10 LdBo 1T 0N
.;"y . : BRI BRE TR A S : BY Order etC.,
SR S 1 A S LA A Y I«”:if‘\'IS:PL“O') v3vged.satisssH
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uf:[i ‘I(' IV MESESW00
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5) The Chidf Iednservator %ff‘l’«‘oﬁ:esﬁé(i'“érrltofial) Assam,

bazar, Cuw,ﬁati 1.
Panbaza IENUAN UMY g earoan

§) The Chief cOnsefv?ﬁdr ‘of ‘Forests,Resairch,Edueation and
working Plan,Assam,Guwabati-24.

¢ 7)a;: The Comsarvator, ﬂ foxesbs ,Weszern Assam Circle,

“'Kokrajhars - £ NS
<A 8)?' ThE'ConsurvatOE‘;,Of-EQQ:%SFE_S Q})e,ri Ass%mﬂfil jG Cﬁ‘:?", aw .o !
- v 3 - Bonq‘—\lgaon. . el ] SRS il A,
A R CElT a0 anav 1:”5’r i srse :
®). .Shri A. sahai, IFS, D1v151ona PSR OEfideT " - |They are
. Westa rn ‘ASsam Affofb§ﬁatmoﬁ&ﬁwvwsﬂon\Nﬁnikp f'naiﬂ directed
(oY Smeds B Brargava; T FS /Daputy: Conservator (ofs Borests | te hand
- ‘attached to- Consgrvitor of £0g§§t%()g%wéf)4§%ssanlt S -Fe over/take
Ci;cle,Bongalgaon. i over
cetdoyhrotlg ged odw (asmysd JULN Exde charge
ALhoSEL K . Bargan.ig-Valley Division,| 1%?“ jalgasen. within;'
112} rshrd K. Hazarika,Daauty Qoasexvator of Forests, ‘
12y /0. %he'orincioai ‘Ohief Ccanservator of lrorésids Wssam, 7 days.
* I Rehabnri; Guw,hati-8°T~ ANING LT oK not3esi3 tyol
RN ' f(". - f‘"“'L 5] - e ,.." : . N\ N 4,-;—-
g 13) The P.S. ”to the” APATETecS Forgstg Ass(amgmmlﬁfifbr‘ 233-0
s 1nformatlonoéf%thévﬁinxstan Y3uQed Y1 sVEapIEdE i i l |

.oy

'?’14) rhalplsn tb.thafchie secretarYVA5§amx£9£v&8€86%‘f
. oar3iofithe Chlef §e°5°taFY hes eog

bns bax 3“1:«“5‘1« ‘B
P

STy gyt mhe"Deohty Dirécton, AssamiFthQQRr@§§i?;m“n*Qgid:ﬂé
AT lic tion: in the next issue '
S i:‘;igaiizittg?r p‘ub o Qf‘.b-tri 10 edeb edd! moxd |

16) Personal £ilay of tha officcrs. : abs?ﬁsiaﬂﬁlﬁ

i Yapiage e ::r‘.':'*'.JA,Lbon-,xr -2 8—-052.'\'\37~J "V“

i
i
i
i
f
i
i
o 5 - .
\ 3 ptass e '_;‘:,
b vt amm ¢ e Ln
|
i
!

.:)f'._f.}‘(‘ f‘:‘.‘..“l: R :*r) *Y N }'PK}'V-&?‘_“‘)D \.4‘ 26 f)()'j(ocx ;

3 J\_'l'\.

T W4 wrrd
| . SRR IS T 35 SNt - oo Jomt-"s”gcfe’tarya to.\"th”eL ,ovt’.nﬁ As§am,
T R T ST T T R P B ¢ % T & FOBeSAF &I,)‘%pa‘rgt{ng‘ent,kl‘)_{)ﬁpud L

......

SLosindens ...W"I'Zf\ﬁvspzﬁrm oA o kihin®
, e \‘\&

R RS S BN NS IRITS (o S - -E Tt Db%83\1~*q\19\§ a5 .o omoH
| S OF VQCD
Pl M pdi o clodiafiimezas  [Ax9080 3ns3mucoDA 8T ol
N St anl s dlotoy Y umreviseaed obdd Lagqlontxa ody .S
Frhe 7Tl e (TNl ESIT L o g ol W33gsC eldT J8-iFodswrD
O ELT tp mprpp R Eee oyl Toasmae 8 LINX fades @r‘x‘twoi.{r\ FQ0S.p.CD
' ool nss 2l oposplspno&.notelivid yelley ofAa
Pk ime T cafesietesict Yo 10davVioRnol Yo ol olF
Cinodrded v mea (i lataen® o 103EV ’Jrzc:? sabdd edT ok
) ' % LR tiigy|
. T B oD




NO.FRE.68/2001/15 s Shri K. Hazarika,Deputy Conservator of Forasts,

- - Aprisidihe - F
e —

GOVERNMENT OF ASSAM
FOREST DEPARTMENT 3933 DISPUR

ORDERS BY THE GOVERNOR

NOTIFICATION -

Dated Dispur,the 20th November/2001.

attached to the Conservator of Forests, Lower aAssam Social
Forestry Circle,Bongai~aon is in the interest of pubklic
service transferred and posted as Divisional Forest Officer,
Aie-Valley Division,Bongaigaon with effect from the date he
takes over charges vice Shri A. Sahzl,IFS, transferred.

NO.FRE.68/2001/15-A : Shri A. Sahai,TFS, Divisional Forest Officer,

Ale-Valley Division,Bongaigaon is in the interest of
public service is transferred and posted as Deputy
‘Conservator of Forests attached te Conservator of Forests,
Lower Assam Social Forestry Circle,Bongaigaon with effect
from the date he takes over charge vice Shri X.Hazarika,
Deputy Conservator of Forasts transferred.

s4/- A.B.Md. Eunus,
J01nt Secretary to the Govt.of’ Assam,
Forest Department,Dispur

Memo No.FRE.68/2001/15-3, Dated Dispur, the 20th November/2001.
Copy to :-
1. The Accountant General(A&E)Assam, Beltola Guwahati-29.
2. .The Principal Chief Conservator of rorests Assam,Rehabarl,‘
© Guwahati-8. .- R
3. The Chief cOnservator of Forests(Te*r1toxlal)Assam,
Panbazar,Guwahati-1. , ,
4. The Chief Conservator of Forests(Wild Life)Assam,
Rehabari,Guwahati-8. ’
5. The Chief Conservator of Forests, Research Education 1nd i
. Working Plan,Assamn,Guwahiti-24.-
6. Tha Chief CO“StIVitOL of For csbs(Soc111 Forestxy)ﬁusam,
. Guwahnti-24.
7« The Conservztor of Forests ,Western ASsam circle, Kokrajhar.
8. The Conservator of Forests,Lower, Assam Social Forestry Circle,
Bongaljaon. .
9. Sbri A. Sahai,IPS;Divisional Forest Officer,aie-valley
Division,Bonjaigaona
10+ shri K. Hazarika,Deputy Conservator of Forests attached to
Conservator of Forests,Lower Assam Social Forestry Circle,
Bongaigaon. : _ ,
11. F.3S. to Minister, Forests,Assam,Dispur for information of
tne hlnlster. B '
2. P.S. to the Chlef Secretary, Assam,Dispur for 1nforn~tlon
. ©of . ths Chief 3ecretary. : s
13. 1 The Deputy Director,Assam Govt. Press,Bamunimaidam,Guwahati-~21
. for publicition in thc next issue of the Assam gazette.
14.

Personal ‘£ file of the officers.

- By order'etc;;

innsn. V’\'un lf"‘ ;i 1 V“'

Joint Secrt/gny €6 the Govt.of Assam,
. Fores epartment,Dispur
PR
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